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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
LA. NO. 250 OF 2021

APPEAL NO. 37 OF 2021

IN THE MATTER OF:
RAVI VERMA o ... Applicant
Versus

MINISTRY OF ENVIRONMENT, FORESTS AND CLIMATE CHANGE &

ORS N ...Respondent(s)

Reply on behalf of State Level Environment Impact Assessment Authority, -
Uttar Pradesh

Most respectfully It is submitted:-

1. That an online Application dated 12.3.2020; Proposal No
BIA/UP/MIN/82160/2020 was made by the project proponent, Bri
Mohammad Jawed, M/s M. P. L. Infra, R/o, 41 Raipur, IIM Road, District
Lucknow (U.P.) for issuance of the terms of reference (TOR) for the
preparation of EIA of Sand/Morrum Mining from Betwa River Bed af



\N‘
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GataNo.-13960, Khand No.-02, Village-Bhedikhurd, Tehsil-Kalpi, District-
Jalaun, Area-20.242 Ha. |

That chronologically, the case was considered in 466 th SEAC Meeting
Dated 02 06-2020 wherein, a presentation was made by project proponent
along with their consultant M/s Cognizance Research India Pvt. Ltd. The\
following information. The proponent, through the documents submitted and

the presentétion made, informed the committee regarding the project.

. That the commiftee discussed the matter and recommended to issue the

terms of reference (TOR) for the preparation of EIA. Concerned copy of

minutes, dated: 02/06/2020 is being filed herewith and marked as Annexure

no.-01. Subsequently, the case was considered in 374"SEIAA Meeting
12/06/2020 wherein, SETAA agreed with the recommendations of the SEAC
to issue the TOR's to proposed projeét for conducting EIA studies. The
SEIAA also added additional ToR points. Concerned copy of minutes,
dated: 12/06/2020 is being filed herewith and marked as Annexure no. -02.

. That Further, SEIAA, vide letter no. 168/Parya/SEIAA/5603/2019 dated:

30/06/2020 issued grant of Terms of Reference for Sand/Morrum Mining
from Betwa River Bed at Gata No.-1396G, Khand No.-02, Village

- Bhedikhurd, Tehsil-Kalpi, District-Jalaun, (Leased Area-20.242) Ha..

Concerned copy of ToR letter dated 30/06/2020 is being filed herewith and

marked as Annexure no. -03.

. That After the grant of TOR an online Application dated 31/10/2020,

Proposal No SIA/UP/MIN/57878/2020 was made by the project proponent, |
Sri Mohammad Jawed, M/s M. P. L. Infra, R/o, 41 Raipur, IIM Road,

District Lucknow (U.P.) for issuance of grant of Environment Clearance for
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of Sand/Morrum Mining from Betwa River Bed at Gata No.-1396G, Khand
No. 02, Village-Bhedikhurd, Tehsil-Kalpi, District-Jalaun, Area-20.242 Ha.
Chronologically, the case was considered in 520" SEAC Meeting Dated
11/01/2021 wherein, a presentation was made by project proponent alorig/
with their consultant M/s Cognizance Research India Privéte Limited. Thf;
~ grant of proponent, through the documents submitted and the presentation
made, informed the committee regarding the project. The committee
discussed fhe matter and recommended gran Environment Clearance for the
prbposed project along with the general and specific conditions. Concerned
- copy of minutes, dated: 11/01/2021 is being filed herewith and marked as
Annexure no. -04. | -
. Subsequently, the case was considered in 442™SEIAA Meeting 14/01/'20217
wherein, SEIAA agreed with the recommendations of the SEAC to grant the
prior Environment Clearance to the pfoposed project along with all the
general and specific conditions as suggested by SEAC also adding certain
specific conditions along with it. Concerned copy of minutes, dated:
14/01/2021 is being filed herewith and marked as Annexure no. -05.
. Further, SETAA, vide letter no. 647/Parya/SETAA/5967-5603/2020 dated:
15/,01/2651‘ issued grant of Environment Clearance for Sand/Morrum
Mining from Betwa River Bed at Gata No.-1396G, Khand No.-02, Village
Bhedikhurd, Tehsil-Kalpi, District-Jalaun for an Area of -20.242 Ha.
Concerned copy of Environment Clearance letter dated 15/01/2021 is being
filed herewith and marked as Annexure no. -06.
. It is submitted that an online Application dated 27/01/2020, Proposal No
SIA/UP/MIN/50226/2020 was made by the project proponent, Shri Nirmal
Kant Tiwari, M/S Mankameshwar Infrastructure, 204, BudhauliyanaRath,
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| District- Hamirpur (U.P.) for issuance of grant of Terms of Reference for

- Sand/Morrum Mining from Betwa River bed at Gata No.-1396Ga, Khand
- No.-1, Village-BhediKhurd, Kalpi, Jalaun. M/s Mankameshwar
Infrastructure (Leased Area-20.42 Ha.). B
- Chronologically, the case was considered in 457th SEAC Meeting Dated 28\
02-2020 wherein, a presentation was made by project proponent along with
theif consultant M/s Cognizance Research India Pvt. Ltd.The proponent,
through the documents submitted and the presentation made, informed the
committee régarding_ the project.
10.The committee discussed the matter and recommended to issue the tefms of
reéference (TOR) adding certain additional ToR for the preparation of EIA.
Concerned copy of minutes, dated: 28-02-2020 is being filed herewith and
marked as Annexure no.07.
11.Subsequently, the case was considered in 365"SEIAA Meeting 09/05/2020
wherein, SEIAA agreed with the recommendations of the SEAC to issue the
additional ToR's to proposed project for conducting EIA studies. The
SEIAA also added additional ToR points. Concerned copy of minutes,
- dated: 09/05/2020 is being filed herewith and marked as A~nnrexure no.08. =
12.That ﬁiﬁhér, SEIAA, vide letter no. 55/Parya/SEAC/5448/2019 dated:
20/05/2020 issued grant of Terms of Reference for Sand/Morrum Mining
from Betwa River bed at Gata No.-1396Ga, Khand No.-1, Village-
BhediKhurd, Kalpi, Jalaun. M/s Mankameshwar Infrastructure was Leased
an Areaof 2042Ha Concerned copy of TOR letter dated 20/05/2020 is

being filed herewith and marked as Annexure no.09. -

13.That after the grant of TOR an online Application dated 29/09/2020,

Proposal No SIA/UP/MIN/57084/2020 was made by the project proponent,
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Shri Nirmal Kant Tiwari, M/S Mankameshwar Infrastructure, .204,

BudhauliyanaRath, District- Hamirpur (U.P.) for issuance of grant of

Environment Clearance for Sand/Morrum Mining from Betwa River bed at

Gata No-1396Ga, Khand No.-1, Village-BhediKhurd, Kalpi, Jaiaun.

Infrastructure (Leased Area-20.42 Ha.). M/s Mankameshwar

~ 14.That the case was considered in 498th SEAC Meeting Dated 06 10-2020
wherein, a presentation was made by project proponent along with their
consultant M/s Cognizance Research India Pvt Ltd. The proponent, through
the documehts submitted and the presentation made, informed the committee
regarding the project.

15.That the committee discussed the matter and recommended grant of
Environment Clearance for the proposed project along with the general and
specific conditions. Concerned copy of minutes; dated: 06-10-2020 is being
filed herewith and marked as Annexure no. -10.

16.That subsequently, the case was considered in 416th. SEIAA Meeting
14/10/2020 wherein, SEIAA agreed with the recommendations of the SEAC
to grant the prior Environment Clearance to the proposed: project along with
all the general and specific conditions as suggested by SEAC also adding .
certain s}ééiﬁc condiﬁons along with it. Concerned copy of minutes, dated:
14/10/2020 is being filed herewith and marked as Annexure no. - 11.

17.That further, SEIAA, vide letter no. 466/Parya/SEIAA/5896-5448/2020
dated: 15/10/2020 issued grant of Environment Clearance for Sand/Morrum
Mining from Béﬁﬁa River bed at Gata No.-1396Ga, Khand No.-1, Village
BhediKhurd, Kalpi, Jalaun. M/s Mankameshwar Infrastructure (Leased
Area-20.42 Ha.). Concerned copy of Environment Clearance letter dated

15/10/2020 is being filed herewith and marked as Annexure- no. 12.
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PRAYER

It is, therefore, most respectfully prayed that this Hon’ble Tribunal may graciously
be pleased to: -

i Dismiss this Appeal with Exemplary cost Or

ii. Pass any such other order as may deem fit.

N

Respondent -

e ‘ Advocate
Counsel for SEIAA, U.P.

Chémber 04, Shi&alik Tower

Kaushambi, Ghaziabad

Date: __.07.2022
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Versus
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AFFIDAVIT

Affidavit of Sh. ANURAG KUMAR YADAV, aged about 46 years s/o Sh.
P.N.Singh , presently posted /@aﬁ@ Y DIRECTOR, DIRECTORATE OF

!‘HNO i A, Uttar Pradesh..
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1. That I am posted as stated above and well conversant with the facts of the
present case and as such competent to swear this affidavit before this
Tribunal. ‘

2. That the accompanying reply has been | drafted by our éounsel upoQ
instructions based on official record. | |

3. That the contents of the accompanying reply are true and correct and the
knowledge has been derived from official records and nothing material has

been concealed there from.

2N

>

ndariﬁﬂsd the deponent ;;' - DEPONENT
hes signed In Ty Presei™
VERIFICATION 1 77 441G 2999
Verified on solemn affirmation at New Delhi on this day of July, 2022, that

_the contents of the foregoing affidavit are true and correct to the best of my

knowledge and no part of it is false and nothing material has been concealed there

x D

DEPONENT

from.




27, Ultimate Depth of Mining 25m
| 25, Nearest metnlled rasd from site RH-232
29. Water Regwirement PURPOSE REQUIREMENT (KLD)
Drrinking 141 KLy
Suppression of dust 6.0 KLD
Plantation 1.3 KLy .
Cthers (if any) N
L - Totl , TIEKLD
| 307 Name of QU Accredited Conkltsnt with QCt Ne P & M Solution
and period of validity, - vabidity~10-12-2022
M, Any htigalion pending agoinst the project or land in N S
Y court o -
32. Detnils of 500 m Cluster Map & certificate issued by | Lettor No. 4360/ hanij-30 Banda dated 27-01-2020
Mining Officer o
; Poge No.60-06
R11,60,000%
.'H l:g_gpunc : | . Capil 53, 9‘ Dﬂﬂf- munJ oou- Rs 5.00,000 m
36, Lenpth aml hmnk:h of Haul Road - 290, 6 m
37 No. of Treex ta be Plaied - 270 plants

3. The mining would be testricted to unsatirmted zono only abave the phrunuc waler table and will not
intersect the ground water table at any point of time,

4, This project does not attract any of the geners) conditions applicable on mining projects specified in
EIA Notification 14/09/2006,

3. - The mining operation will not be carried out in safoty zone of any bridge or cmbnn!unum or in oco«
fragile zone such as hnbitaw of any wikd fauna,

6. “There is no litigation panding in any court regarding this project.

7. The project propesal fally wnder category-|(a) of EIA Notification, 2006 (as amended).

The commitice discussed the matter and recommended to lisue the terms of reference (TOR) for
the preparation of EIA sy anncxed st annexure-1. The committce slio stipuiaied [oliowing pointy:

l. Deteils of 1otal urea, workablo und non wurkable arca (submersed area} slongwith gea coordinotes with
/ dnte and time including volume us per SSMMG, 2016 10 be verificd by DMO.

A proscntation was mnde by the project proponent through video/iele-conferencing/ emnil in view of the
Corona Virus Discase (Covid-19) slong with their consultamt M/s Cognlzance Research Indin Pvt. Lid, The
praponent, through the docwments submitted and the presentation made informed the commiitee thati-

I, The onvironmontnl clenrance s sought for Sand/Morrum Mining from Betwa River Bed at Gata No.-
1396G, Khand No 02, Vilinge-Bhedikhurd, Tehsil-Kalpi, Disteict-Jalaun, {Leased Area-20.242 Ha),
2. Salient features of thc pmjcet as submitied by the projeet propanent;

1| On-line prupuosal No, bwuwmmxszlmrmo .

1. ] File No alloiicd by SEIAA, UP S601 L

1. | Nume of Propunent - Sl Mobammnd Jawed

4. [ Full cormoupondence address of propenenl | 41 Raipur, 1IM Road, District- Luclmnw [

Page 4 of 13



: anid mobile No, Maobile No-
" : Emasl- '
| % | Nameofl Project Proposed riverbed Sand/Mormum mining project on Betwa anr by
, o M/s M I I, [nfrn.
6 | Project location (PlovKhasrs/Gaw No.) Gata No. 1396 71, Khand No. 02 ~
7. | Name of RBiver ' Betwa
B | Name of Village Bhedikhord
9, Tehril K alp
10. District Jalaun
11, Name of Minor Mineral ~ Surd/Moarrum
.12, Sanctioncd Lease Arca {in Ha.) 20,242
13. Max & Min mRL withis lcaye arca ~ Max- [05.02RL and Min- 100, SmRL
14, Pillar Courdinates (Verified by DMO) Pillar Ne. Latitude Langltude
A 25753776 44"N T9RS0M42 91E
B | 25esaazoanN 79550 26.0T°E
C | ssaa et 79550 (4 ARG
, : B | 3N SIS 92
15, Tow Geologrenl Reservey 4.1 9001 cum
16, Tutal Mineahle Reaerves in LO | 3,03,630 cum
17, Tutal Proposed Production 1518150 cum
18, Proposed f’rmhu:lmn-"y eny 303,630 cum
| 19._Snnclioped Perind of Mine lsaze Syears
20, I'rn-;!ncunn of mine'day 11678
31, Method of Muving , __Cipen Cant S:mtnmnhnmmd Mgihod
22 Mo of working dava 260 dayn -
23, Working hours/day §hes
24. No. of varkers 13
25, Mo of vchicles movemontday BB
26 Typeoffand Government waste lamd
[ 27 Uimute 3epth ¢ m’ Mmmg 1.6 '
(25 Nl.'ﬂﬂ!ﬂl melalied road from mte S0 km
30, Water chmmmcnl o PURPOSE i MSQUIRFMPN’F (KLID)
BPnking L EX]
- Suppreasion of dust ' 11.04
. I Imtlmmu 0.22
Dllm: (lf any) -
B Toml 12.59
30, Name of Q€I Aceredited Coprultamt with Cognizance Rescarch Indla Pwi Ld,
QCI No and period of validity. 1 1922, validity= 01.02.2022
31. Any liigation pending agninil the projoct | No
of land m any court .
32, Detmily ol SO0 m Clustor Map & certilicate | Yea, 93% Kban M M L- 30
issucd by Mining Oflicer
13, Detatls of Lense Area in approved DSR Yeu, Page No. 54 81 No. 40 o
A4, Proposed CER cont Rz 22 {K1G0H} /.
35, Proposced EMP ecout Rs 1967104 £
miﬁ, Lengih and breadth of Haul Road Length: 0.92 km, width: 6 m
37 "N, of Treed 16 he Planied 550 pluntx

1. The mining would be restricted to unsaturied zone only above the phreatic water table and will not
intersect the ground waler table at any point of time,
4. This project does not attract any of the general conditions spplicable on mining projeck specified in

ElA Notification 14/09/2006.

5. The mining operation wiil not be carried cut in safety zone of any bridge or embankment or in eco-

Page Sof 22
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frogile zone such oy habitat of sny wild fauna.
6. There is no litigation pending in any court regarding this project,
2. The project proposal falls under category-1{a) of EIA Notification, 2006 (as amended).

~ 'Fhe committee discussed the matter and recommended to isaue the terms of reference {'I’DR] for
thie preparation of EIA as annexed at aanexure-1,

TI

nd Mining at Plot/Khasra No.-32, Village- Balpur Ehatmali, Tehall- Sadar, District- Agra
U.P.. M/ Mabakali Construction{l.eas '
SIA/UP/MIN/S2109/2020

A prescniation was made by the project proponent through video/tele~conferencing/ email in view of the
Corona Virus Discase {Covid-19) alony with their consultant M/s Cognizance Rescarch India Pvt Lid, The
proponent, through the documents submitted und the presentation made informed the committes that:-

1. The cnviropmental clenrance is sought for Sand/ Morrum Mining t Gmis Ne.32, Village-
BaipurBhatmali, Tehzil-Sadar, District- Agen, U.P., M Mahakali Lonﬂm:tmn. {Leased Arcn-8.07

ha).
) 2. Satient features of the project wa submitied by the project pmponem

1, | Oneline proposal No, SIATUPMINGSZ1 09/2020

2. | File No. nllntied by SEIAA, U? | Se09

3. | Name of Propunent | SmtDoli Garg

4. | Full comespondence addrom of proponent | 12740 NoglaUdniya Road, Khergerh, Agra, LLP. _

and mabile No. Mbobile No- o
Email-

5. Name of Project - Proposed Tiverhed Ordinnry Sand mining project from Yamuna River
o for Mis Mahakali Constnaction, .
6. | Pmoject lncation (le;l{hnm#ﬂntu Noj | GuaNo 32
7| Nome of River Yamana

8. | Name of Viilage Bmpu:l.hntmnli

9. Tehnil - Sadar

10, D:slﬂciv ) o Agro B

Il Namcof MinorMmernal | Ordinery Sand

12, cone Areadin Ha) ey )
13, Max & Min mitL within leasc area Mos- 1STmRL snd Min- [S4mRL.
14. Piller Coordinates {Verified by DMOY Pillar No. Lattude 1ongitude
A ariraen | TS 1627
B T 17 35,16 TIV 57 26.80"
C 2717 28.34" ) 77057 621" -
-~ D 21 1 .00 77957 15.78"
15, Total Geolowical Reserves 1,82,1 [ 2eum o -
16 h:ml MumuM:' Reyerves in LOI 1,21 M'Jﬂ cute o
17 Ialnl l"mlmq }_’mdu&imﬂ 6, I.'ﬂ ﬂﬂﬂ U
lﬂ_j"—rilpumi Production'year ) A com -
19. Sancooned Peried of Mine loase 3 yoars
| 20 ?m-dl ion of mineilny -] 4%s.6
’ 21 Mcthud af Mmmg » Cpen Cost Somi-mechanized Mcthud
{22 No. af working doys o | 250 days
123, Working hours/day ] Bhre » ‘
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The project proponent shall obtain the forest clearance and permission of Central
and State Government as per law under the provisions of Forest [conservationj Act,
1980 and submit aleng with ELA, ;

" 8- The lease area Its address and production per annum should match with as
mentioned in DSR and Lol. In case there is any difference clarification/ amendment -
letter from competent authority shall be submitted along with EfA. EIA and public  ~
hearing shall be conducted as per the lease area its address and production per

. anpum mentloned In DSR and Lo,
' 6 Public hearing shall be conducted as per EIA notification, 2006 (as amended),
7- SEIAA opined that ‘the project proponent shall submit permission of CGWA or
proposal for alternative source uf fresh wate.r-.

nd/Morrum MlnLg frum Betwa, RL Bq Gata No.-1396G, Khand No.-02, Village-

Bhedikhurd, Yehsil-Kalpt, District-Jala Area-20.242  Ha 3 fNg 603/ Pronoss
No.SIA/UP/MIN/52160/2020 \

© The SEIAA agreed with the recommendation of the SEAC to lssue the additional ToR;s to
the titie proposal for cnnaucting ElA studies. The SEIAA also added the following points to °
TOR;-

1- All pages of technlcai documents/EIA/EMP etc, should be signed by the consultant
and project proponent both.

2- Copy of all the analysis reports signed by analyst approved by NABL or MoEF&CC
shall be annexed with the ELA report and original analysis reports should be
presented at the time of presentation,

3 MOU signed between the project propenant and the consu!tant shouid be

= submitted.
"4« The project progorient shall ebtain the forast clesrance and permission of Central
and State Government a5 per Jaw under the provisions of Forest (consematlon] Act,

PR AR TN P Y N e SO 193.9 arnd $ubmlt alang wlth Ela-&n e FEN Tl b SRR, gk st smsaom, B et el T 2 v e

3 The lease area Its address and producuan per annum shoufd match with as
mentioned in D5R and Lal, in case there is any difference clarification/ amendment
letter from competent authority shall be submitted along with E}A, EIA and public
hearing shall be conducted as per the lease area Its address and production per
annum mentloned In DSR and Lol '

6 Public hearing shall be conducted as per EIA notification, 2006 (as amended),

y,,_P,,L_Mj; Mahakall Cunstru;;ﬂen.( sed_Area-§. :
SIA/UP/MINSS2109/2020
The SEIAA agreed with the recommendation of the SEAC to Issue the additional TuR s to
the title proposal for conducting EIA studies. The SEIAA alsn added the following points to
TOR;-
1- All pages of technical documents/EIA/EMP ete. should be signed by the consultant
and project proponent both, !
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S.No.

Maintenance Task

.

”mrwmnﬂnﬁnw, of
. Task

Inspect and clean filters and screens and wmwﬂ.wn.m as am&&.

| _,__ mﬁq uumEcaﬁw ”

‘” systems.

1.
t- | Ca
5 Inspect and clean debris from gutters, uoﬁ:mﬁaﬁﬂ first-flush | Every.3-6 months
_ devices and roof washers. )
3. |Inspect and clean debris from qcow or other 8:3:3 mEanm, mﬂmu« 3-6 months
4. |Inspect for and repair leaks. .mﬂm@.w&,.ﬁaw&m, |
If rainwater is provided for indoor use, inspect and <n:@~ that |
treatment systems are operational and maintaining minimum | L
5. | ' Every 3-6 months
water quality noag:anuwm as determined by local health | VEry 35 Juomis |
officials, ,
6. Inspect all noﬁﬁcuﬂﬁ Eﬁ_aﬂﬁ _umngaﬁ uﬁqgag Anmually

41 |




Anneraes . No:—

g

Visort Khand- |, Gonrti Nager, Lucknew - 126 049
Phaooe : 91-522- 2500 341, Fux: nmmm
‘ _ E-mall : doroplattpshea.com
P . Wirbolte : worsscineng.com

To, :
Sl Mohemmad lawed,
© 81 Axipur, HM Boad,
District- Lucknow (V.0
mat.so— [L0L.. /parea/serctsensiang - oemZo jene, 20

Sub:  Tanm of Reference ke Sand/Mamum Mining from Batwa River Bad 5t Gata No.-1008, Khand N~
MMMMTWMM{MW Haj
Dews S,

Plaase refat 10 your appiication/letier dated 14-03-2020 wddressed 1o the Secretaty, SEAC, Direcioets
of Environment, \1.P., Lucknow on the yubject o1 sbove. The matter was contidered by the Stete Lavel Expart
Appraital Committe in its meeting hatd on dated 02-08-2020 and SEAA in its mesting dated 12062020,

A prasentsiion was made by the project proponent through videoNtele-conferancing/ emall In view of
the Corons Virus Disease [Covid-38] along with (hek consultant M/s Cognizance Resescch india Pvt, Lid. The

~ proponant, through the documents sulwnitted and the presestation made informed the commilies that:-
“ % The sfivieonmental ciearance & soughi for Send/Marrum Mining from Betws River Bed a3t Gata Na»

¥ 13966, Khand No.-03, Viiage-Bhedikhurd, Tehail-Xatpl, Dlstrict-Jalaun, {Leased Area-20.242 Ha.).
i 2. Salient features of the project &3 submitted by the projecy proponent: -
1. | Onine proposat Ne. SAJUPIMIN/SZIGN2020
f 2. | fie No. allotied by SEIAA, UP 5603

3. | Same of Proponent Shri Moharemad lawed

&, | ¥l correspondance address of _4) Palpur, UM Rosd, District- Lucknow JUP}

ﬂmnm and mobile Na. Mobie No-
' Emall ‘
8 md.m - Proposed riverbed Sand/Momum mining project on Betws Kives

by M/s M P L Infra.

[ 'm’mmMMu Gata No. 1396 71, Kheed No. 02
No

1. | Mame of Kiver Betwa

8. | Mameof Vilage Bhedikhurd

9. | Tehsit Kaipi

10. Disteicy _ Jalaun

11, Name of Minor Mingral Send/Morum

]2 Mtlom.'d Leate Mea [in Ha.) 20243

Max ﬁ Min mRL withlo ioag sres

M- 105.02mR). sedd Min- 100 SmAtk

M, Pilar Coordinates [Vestlhied by DMO)

Plifar No. Latitude Longitude
A BSYI6MTN 195042 92°F
[) YN 19°5026.07°F
c POty aty] TS0 19.48°E
. [ 25STIAISN | TOSUISeTE
15, Totat Geologieal Reserves 4,£3,900 curn '
16. Total Mineatls Reserves in o 303,630 cum
17. Total Peoposed Production 15, 18,150 cum
18, Proposed Production/year 3,01,630cum
19, Sanctioned Petiod of Mine loase 5 yeans
L2 "Preduction of minafday 1167 8
21 M:Ihod of Mining Open Cast Semi-machanized Method
R Hu dl wmtm‘ ﬁl]"L _| 250 dqs
23, \lmdm!' hours/day R hes

24. Wo. of workens

T

/8



26 Type of Land ' | Gevernment waste land
7. Uttimate Capth of Mining 16
118 Nearest metalied rod from shte 5.] km '
29, Water Reguinament - PURPDSE REQUIREMENT {KLD}
Drinking 133 .
Suppression of dust 11.04
Pantation T ey
FGonen (ol } T
Total 1154
30. Name of OO0 Accredited Consultant Cognirance Research India Put Ltd.
with QL) No and period of validity. 1922, valkdity= 03-02-2022
3L Any fitigation panding againg e Mo
project oc lllnd”l‘n 0¥ court
32, Details of 500 m Cluster Map & Yes, 939/ Khanl} M 4 C- 30
certificeie ivzued by Mining Officer
5} Oetaikscliease Areain aporoved DSR | Yes, Paxe Mo. 54 51 Mo. 40
34. Proposed CER coyl Rs 22.00,000 /-
33, Proppsed EMP cost Ks 19,67,109 /-
36._tength and breadth of Haul Rowd Length: 0 42 km, witth: §m
37. No. of Trees 1o be Planted 550 plants -

3
4
5

L ]
¥

Tha mining would be restricted to unsaturated zone only sbove the pllmll: water tabls s will not
intersect the groend water table at any point of time.

This project does not attrast any of the general conditions appiicabile on mining projects specified in
£15 Nolification 14/097 2006,

Thee mining operation will not be carted mh-mmﬂmwwmm:hu
fragie zone such as hatirat of any wild fauna,

Theete i no LTI peading W sty COUrt Peganding 104 rolect.

The project proposal Talls under category-1[a) of £1A Nolification, 2006 (as amended),

The committas discussed the mettar and recommcnded to lssus following tarms of referency [TOR) for W
prapmestion of EIA.

1

mmmﬂmwnmummmuumummmm
poponent both,

Copy of 4B tha anslyals milwhwntmtnmlwﬂmmmﬂhﬁ“ﬂh
the EIA report and original nradysls reponts dhould bo presented il the time of prastotation.

The project proponsni sl obtsin the forest clesrance snd pecmission of Canirsl and State

Government a3 par law wnder the proviions of Forast (conservation} Acl, 1580 and submit slong with

“The lesse srss 11 sddress and production per snnum should match with a3 mentionsd in DSR and Lol I

case theve ks any ditference clarfication/ arsendment lettar from competent suthority chal® be
submitted along with €1A. EIA and public besring shall be conductad as per the lesse srie &3 addens

Yaar s prescpc tion detalls sincn 1994 should be ghvem, cheaddy stating the highest praduction schisved bn any
one year prior 10 1994, If may sl be categorically informad whethes there had been any increns In
production sfter the E1A Not¥icalion 1934 came into force, war.l, the highsat production achisved prios

amammmmmﬁmmmmmmuhmmumm

M dotuments inchuding wpprowd reing plan, BV amnd Public Hearing should be compatible with one
another i terms of the miae hmm,wﬁmﬂhﬁgmnmmmm

]
8} MODU signed batwess Lha project proponeit sind Lha cocaulant sheukd be subraitied.
W
FA,
L]
and production per saausn mesthoned i DSK asd Lo,
§  Public hesring shall b conducted 5y par €A notifieation, 2006 {5s aemanded).
7 Latest Siwe M photographs |May-fune, 2010} should be submirted with date snd time.
8
to 1994,
]
. ohouki be given,
m
mining technology e2c. sod thavdd be in the name of the lessee.
b 3]

Al corner coordinpias of thy ming iexte aes, sparimpornd on » High Resolution imagery/ toposhest,
lopographic shasl, groinarpholagy and gaology of the sses should ba provided. Such an imagery of tha

Page2ots
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. mm-mmmmwmmmwmdmmam[m
at and buffer 1one},
F 8l inforemation ithould be provided I Susvey of indis Toposhest in 1:50,000:scuie Indicating geologicel mag of
Lttt the area, geomiephalogy of Land forms of the area, exdsting minerals and mining history of the ara,.
\ mponiant water bodies, streams and rivess and soll characieristics. ‘

PR
Yo

<

L. 13 Detalls about the tand propesed Tor mining sctivities should be ghvan with information as 10 whether ;
S mining conforms o the lend uss policy of the State; land diverion for mining should have approval lmm -
i Stste fand use board or the concerned suthority e
i M) R should be clearly stated whethes the proponent Company has 2 well lald down Erwironment
s Policy spproved by fts Board of Directons? 150, N miry De spaRt olst I the EIA Report withdesotption of the
o prescribed operating procesyfprocedures 1o bring into focus any infingement/deviation/ vioktion
ST plthe envirgnmantal o forest nomms/ conditiona? The hierarchical rystem ar adminkitrative order of the

z‘.“:'* SR

it Company 1o desl with the enviconmental issurs snd for ensuring campliance with the EC conditions
N may sko be givea. The tytem of reporting of non-comphances / violatlons of enviroaments!
" S nortms 1o tha Soard of Directors of the Company and/or sharsholdars of stakeholdars at lerge, may shso
o . be detallad in the FIA Report.
© U NS lsues relating to Mine Safuty, icluding subsidence study in case of underground minkng snd slope study
S - in case of open cast mining, blasting study etc. should be detalied, mlarnposedufuundmemm
* _ In amch cass should slso te provided,
18]  The study sves will comprise of 10 km sone around the mine losse from lewse periphery and tha data
_ goniained in the £1A such as waste generation eic. should be for the De of the mine /lease perod, - ]
RS | Land use of the study aces delineating forest arna, sgriculiurst land, grazing land, wikdie sanctusry,

. . netonal puk, migratory routes of fayna, water bodies, humen seltlements and other ecological
o ‘?: . Teatures thoul be Indicated. Land vse plan of the mine lease srea shoudd e prepared Lo ancompets

P R S T

T ani

A

;
&3 L TR

!

precpacational oparational and post operationsd phases snd submitied. Impact, if sny, of changa ol

sl g

AR lard use should be given. : .
SR | Dﬂ-ho‘limmm-wmrlumnuumpsnuum!hcmmhmwdlulmdhndml.
) ,,‘ _ gistance fiom mine keave, Hs fand wie, RER issues, if any, should be gha,
- 1 Ac.mm:.muucmpummmmms:mm:n-pmmmwuummr
' conferning the tolvament of forest Land, I any, in the project srea. s the svant of oy ontrary,
O claim by the Projact Proponent regeridiag 16 status of foresty, the site may be Inspected by the State: |
LT T Fomst Department along with thve Regional OMice of the Minisiry 10 sscertain the siatus of l‘omis@
e based on which, the Ceriiicate In this regied a3 mentioned above be baved. In all wch cnesy -
PR =S woulkd be desivable for represantative of Lhe State Forest Departmant 10 asalit the Expact Appraisal..
Commiiees.
Ca C M) Satus of foreauy dearance for (ke brokan up ares end vlmn forestisnd fevolved In 1he tha K
including deposkion of net present valve [NPV) snd compenssiory eftorestation [CA} should be =

L

Bttt = o Wttt e - Fot

£ inthicated. A copey of Ltha foresiry clearsnce shoakd afs0 be furmdahed.
e 1) impiementation status of recognition of Sorest ights under the Scheduled Tribes and other mmml
- e Foreat Dwebers (Recogrition of Forest Rights) AcY, 2006 should be indicated, . ~
<2 Thevegelaiion kytive BF / PF arear in the stody aiea, with necesiany detaily, should be gheen. S
m Mtudvmanbumdmmmmmmmnﬂuuummimeknnhenudvmuna S
datasks fumished, impsct of the project on the widble in the surrounding and any other protected sres - 03
and sccordingly, detalied mitigative massures raquirad, should be worked out whth cost implications and. - ¢
S subntited. o 4
¥ 3 Locion of Nationah Parks, Senctusries, Bicaphers Reserves, Wikife Comidors, Ramuar sie Tiger/ %
e Elephant Rezervesfiaxiating as wall a3 proposedd),  sey, within 10 4m of the mine iease thould be cleady 4
indicated, wpported by o looation map duly suthenticated by Chief Wildlile Warden. Necevsary. Aé
e cleacance, o5 may be sgplicabls ta such projects due to proamity of tha ecclogically sensithve srcas a8
2 mmmmmnwmmmumnmdummamw : g
copy fumished. -
) Adeisied bologicst study of tha study sres [cons rone and buffer one (10 km rdios of the periphery of B
X ‘ the ine lease}] shall be carvied out, Detalls of flors and fauna, endangered, endemic and RET Species <
e duly authenticated, separately for core snd butfer zone shauld e fumbshed bised on suth primacy fleld - ¥
PR survay, cleady Indicatiog the Schadule of the fauna prasent. In cate of any schedulad- | fauna found In L
S <~ the sudy aea, the necessary plan slongwith bodgetary provisions fos thels comervation should be &
. prapared in consultation with State Forest and Wikilie nmltm-m and detsils lumishad. Necessary -
) -. Pagedols <4
b ' ey : 2 N I L L
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: m«mmnmmmmmnmnumﬂmmm
Y Proxdmity o Arem dechared a3 ‘Critieally Pollted” or the Project areas likely to come under the "Aravall
Range', [stracting court mestrictions for mining operations), thould sho be Indicated and whers 5o

Departmant should be secured and furnished to the sffect ibat the proposed mining scthities could by -
..M Sknlacty, for coutsl Projects, A O map duly swthenticated by one of the mthosized agencles
B demarcating LTL HTL, CRZ ares, location of the mine lease w.r.8 CRL, coustal fastures wuch as mangroves,
K any, should be fumithad. (Note: Tha Mining Projacts. tmmmm.hmdmm
) spgxoval of the concerned Coastl ZTone Management Authority)
- 4 3 RER Par/compensation detalls for 1the Project AMected Peopls [PAP) should be furnhhed. While
i ' preparing 1ha RER Plan, the relavant Siate/Nalional Axkabilitstion & Resatiiement Policy should ba kapt
: In viaw. in respect of SCs /ST and other weakar sections of the sodety in (e study sren, § naed based
, o sample survey, famiy-wise, should be undertaken 1o assess thais requiremients, snd action programmes
- PR pripared and submitted accondingly. Itegraling e sectorsl progranwnes of Kne departrents of the
T Stals Govarnment. i may be sty Srought out whther the village(s) located in the mine lease sres will
be shifted or not, Tha isues relating 10 shifting of willage{s} including thels R&R snd socio-economic
aspects should be Sscussed In the Report,
19  One season (non-monsood] [Le. Marth-May (Summer Seston); October-December [post mansoon
R L sexson| ; Decembaer-Feiwuary (wintes seasonijpriinacy biseliog dits on smbient air quality a3 par CPCB
wr Notification of 2009, water quaiity, nobie bl g0l and Roda dad Fauna shall be collected and the AAC and
<o g OANEE GRS £Q complied presenied daie-wiie in the ELA and EMP Reporl. Sie-specific meteorological .
. dats thoukl also be collected. The location of the monitoriag stations should be tuch 55 (O represeny

L whole of the study ares snd justified keeping In view the pre-dominant downwind disection snd
PAGT L tocatlon of seashive receptors, There should be at est one manhioring 11atton within S00m of the ming

Y o Bease bvihe pre-dominant dowewind direciion. The mineralogical :ompmnhnd mm pariicularly lor
. teemalics, shoold ba given. '

Yoo L My AN qualty madeling shoukd be carried out lor peediction of impact of the pmm.‘lcﬂ.lll alt quaiRy of

h

the anca. It should atso take lato accoumt the Impact of movement of vehicles for tramportation of
mingral. Yhe detaih of the model used and Input parsmeters used for modeling should be provided. The
: sir quislity contours may ba shown on & location map clearly Indicating the socation of the site, location
I . of seniliive receptons, o soy and the babkalion. The wind soses showing pre-dominent wlnd

RO deection may slio be indicaied on the map.

e, 31 Ve water requirement for the Project, ity svallabllity lml source should be fumished, A dgullﬂ
Ty water balance should Mo ba provided, Fresh water mguireeneat for the Project should be indicsted,

o E7 ] lhr.mw thrarance from tha Compatent Authority for dravd af requithe quantity of waler for the
u 3% Du:rmlon of WhLAr CONIANVItIon MeaIures propoted to be adopted i the Project lhouidbam
i (hetails of rabmwater harvesting proposed in the Project, It any, should be provided.

5. M} Impact of the Projact on the water quality, both surface and groundwater, should be sssessed end

S necessary safeguand measpres, if any required, should be provided.

e - ¥8  Basedon sctusl monitored dela, i may Clearly be sthown whether wocking will infenect groundwates,
e : Mecesiary data and docuwmentation In thi tegard may be provided. In case the working will intersect

S grovrdwater table, o detalled Hydro Geclogical Study aubd be undertaben snd Raport furniused, The

Report inter-alla, sl incdede details of Lhe squiters gresent sndd impact of mining activities on thess
aquiters. Necessary permission from Central Ground Water Authorfly lor working below ground
waler s for pumping of ground water should atie be oitained and copy humished,

Datails- of any strewm, sweptonal o giherwise, pasung theough the Jease area and modification J
diversion progosed, H any, and the impact of ihe same on 1he hydrology should be beoughi ol
taformation -on slle sievation, working depth, groundwaler table etc. Should be provikied bolh in
AMSL and bgl. A schematic diagram may akc be provided for the same.

A tima bound Progressive Greenbelt Developmisnt Plan shall be prapared inca tabular lorm (indicating tha
near and quantilstive coverage, plant species. and time frame) and submitted, heeping In mind, 1he
same will have 1o be execuled vp hont on commencensant of the Project. Phate-whe plan of
plantation and compensatory aVforestation should be charted clearly indicating the area to be covred
undar plantalign and the specics to be plantod. The detalis of plantstion Mready done should ba

Fagedoi s

requited, clearancy certifications from the prescribed Authorities, such a3 the SPCR or Slale Mining

. mmmmnmummhymmmmunmmmummannwbul ,
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mmmumwmmwmwwmmwmm
which are tolerant 1o poliution.
Impact on local aniport infrasiructe Sus Yo the Project should be indicsied. Projeciyd incresss in

- friack tra¥lic 33 » rasult of the Project in the present rosd network finthading thove outalde the Pinjact .
ares) sthould be woiked o, indicaling whether B b capable of handling the Wcrementsl fosd. .
Arrangemant for tmproving the infastructuce, N contemplated fnchiding action to be taken by caher .~ 7
agencias swch 45 Stale Government) shoukl be covered. Project Proponent shall condudt impact of

Transpoctation study a1 per indian Road Congress GuideRnes.

nauuulmmmwmmmuum-uuonmmmmuhmuhﬂ-' B

EIA Raport.

Concepiupl post mining land use amil Reclamation mmmdmmw areas twith plans snd
with adequate namnber of sections) should be given in the EA reiport.

Occupational Health iopacts of the Project should be lmmud and the proposad preventive
measures spelt oyt in detsil. Oetalls of pre-placanmsant madical examinstion and perdodical medical
wxamination schedules should be Incorporaied in the EMP. The project specific accupational health
mitigation measures with required facilities grogoted i the mining arex may b datziled,

Putikc health implications of the Project and related activities for the populdtion in the impacl Tong
should be systamatically svaleated and the proposad remedial mesures shovhd be detaied mm
hudigetary silacations.

Meawires of socie Economic algnificance snd Influerte 1o the locsl community proposed 10, be

provided by the Project Proponan) shoukd be indicated. As !lr us pnnlbh qumtnahe dhcmlons
* may be given with tims frames for implementation.

Detalled 2nviconmental management plan (EMP) 10 mitigate the snviconmental impacts which, should
mer-alia Include tha impacts of change of lend wse, foss of agricuttural and grazing Lind, If uy,
occupational health impacts besides othar impacis specilic 10 the proposed Project.

Public Hearing points ralied snd commiment of the Project Proponant on the same slong with 1ime’
bound Action Pian with budgetary provisions to implement mﬂmﬂlmﬂdbeptmdmdm
incarpocated in the final EAJEMP Report of the Praject,

Dutails of Iklgstion panding againit the project, ¥ any, wilh direction fordes passed by any Court af Law
against the Project should be given.

The coul of the Project (capial cost and recuring cost) as wall £3 the cost towards mmmmd
EMP thould be clearty spelt out,

A Disaster mansgernent Plan thall be prepared snd lnchded i the EIAJEMP Report. d

Bansfits of the Project i the Project s implemanted should be speh out. mmmuuum

shall clearly indicate snvironmantal, 100l econonilc, smployment potential, ste.

Basides e above, the below mentioned genersl points are alko 10 be followed -

2} Executive Summany of the CIA/IMP Report

b) Al doruments 1o be properly referenced with index and continucus page numb«m )

) _Where data are presested in the Report espacially n Tables, the pﬂlodlnwli:hmmum
collected snd the sources should be indicated.

d) Peoject Proponent shall enciose sl the anabrsiyfissting reponts of water, sir, 308, nolse etc. mln. .
the MoEFRCC/NABL sccrecdied laborsiories. AN the origingl analyils/sesting reports shauld ke
avaliable duting sppeabisl of the Project,

2) Whers he documents provided sre In o language other than Engiish, numhumum
ke provided,

n ThoﬂunstMaheMmmmﬂlmmﬂmm”mMuwm .

Minkstry shall also be fi%ed and rubmitted,

§) Whike preparing the WA report, the instructions for the Proponents and instructions for the
Conaultants hiswed by MoEF&CC vide Q.M. No. §-11013/41/ 2006101001} dated Ath Augusl, 2009,
which are avaliahle on the website of this Minktry, shoold by Tollowed,

k) Oranges, Ul any made in the basic scope sndd groject paramel ons (35 submitied in Form-$ and the
PFR for securing the TOR) should be brought (o the sitention of Mot FECC with ressons for such
changes snd primission dhould be sought, sz the TOR may alio have 1o be altered. Post Public
Hearing changes In structure and contant of the diak BAJEMP {other than madifications ariing -
ol of the P.H. process) witl antall conducting the PH again with the revised docamantation.

0} As per the ciecolar no. J- 130T R/618/20104A M1 dated 30.5.2012, certified repart of the wtatus of
comphkance of the conditions sipulsted in llw envirgnment clesrance foe tha exiiting operations

PageSof &

ki

-
=
3

22



s i =3y - INGVISY, IR Division, Minktry of Environmant, Forests & Chmats  Change, Gom. of indie, Wdira .
w - Parysvacen Bhawas, lor Bagh Koad, ARgen), New Deihl.

‘ﬂMMMthMMIMWO&dMWﬂWWM
st Climate Change, a1 may he applicable, .

im0 7 §) The €A report should aho inciude: (I} surface plan of the ares Indicating contours of maln
e i topographic features, drainage snd mining anee, (1) prological maps and sectlons and (1) sections

‘ ' of the mina pit and exdemnal dumpa, ¥ snvy, clearly showing the laind features of the adioining sres.
oA This I8 to raduuett you to take Turther AACEISETY SCiion In matter a3 per provisions of Gazette Motification
i No. 50. 1533(E) dated 14/09/2006, ns amended. You sre advited to submit the EAEMP lncorparsting |
g recommandations of public heacing for further consideration of the matier as per procedyre lald down in the
B . Gapette Notffication SO 153ME) deted 14/08/2006 a1 smended. mmtcrwmhmﬂd«edpmdh:tl

mnatyulbmhm

’.;«: : o 1 ‘ Ihe Pthr.lntl Smthq. Depanmnt n! Emrlmnmenl Govi. of Uttar Pradeth, Lutknow.

4 00 8 Addivons! Dicector, Reglonst Office, Ministry of Emvdronment & rm ttnmul Reglon), Kandrira
e Bhawan, $ih Foor, Sector-H, Allgan], Lucknow. L ,
< District Iagistrate, Ialaun,
‘5. The Member Secratary, (L. Pollution Cnntldmd.'ltrﬂ’h Pml'mahlw. Vbl Khand, Gomtl
- . Nagar, Luchnow,
§. Copyto Wad Master/ guard Ale.




. The committee noted that the matter was earlier discussed in 411% SEAC mecting dated

Y2107/ 2009 and directed ax follows:

"'l‘lwrgmjcct proponent through his letier dated D8/07/2019 int‘oﬁnod fhnt 509 of Jense area ia '

submeged under water, Hence, the commitiee recommended seeking a facteal report from
Depaitnent of Geology and Mining Depaetment U.P. The commiitee slao advised the project
proponent to contact Department of Geclogy snd Mining Depariment ULP. in this rogard.”

The commitice went through the file and document and opined that the letter dated 08/01/2021
~ should be sctt to District Magistrute, Hamirpur alongwith annxures for necessary action. The committes
alao directed thal a copy of the Jetier should be sent io Gwlogy and Mining Department and project
pmpuncnt for ml'nmwtam

" The commitive noted that the matter was carlicr discussed in 503 SBAC mesting - dated
43/11/2020 wnd the project propeneat did not appear in the meoting, The project proponent vide letter
duted 1471272020 roquested 1o lat the matier in next SEAC meeting. Henco, the matter was listed in 520"
SEAC meeting dated 11/0172021.

, A prosentation was made by the project proponent slong with thelr consultani M/ Cngmznnou
- Research Indie Private Limited. The proponent, thmugh the documents submitied and the prosentation
made informed the commities that:«

1. The envionments! clearance ia sought for Sand/Mormam Mining from Betwn River Bed at Oata No.-
1396 G, Khand No.- 02, Village-Bhedikhurd, Tehsil- Kalpi, District-Jalaun, Uttar Pmdnah U.P,
{Leased Aren-20.242 Ha), M/s MPL Infra,

2. The terms of relorencs in the nwmtter were lsswed by SEIAA, UP. vide letter no.
168 Amrya/S BALYS601/2019, dated 30/06/2020, ‘

3, The public hearing wes organized on 21/09/2020, Final EIA report submitted by the projest
proponent on 1971 2/2020,

4, Solicot feavures of the project og submitted by the pmjuct proponent;

File No, nlhﬂtcd by SEIAA, UP ] W&?Hﬂ{l}
mmnn of Proponenl Mrs MPL INFRA “Prop: Mok, Iaved
Full correspondence address o f:trnlmnem S/ 8lud Aziz Réo 41 Raipur 1M Rond, Luckuow Stpta U.P
and mobile Na, Mehile Ma-
, -~ Lamaik o ' '
Name of Project Propased Biwedikhurd fverbed Sandiiormum mining pm;m:t on

Betwa Blver by Mis M I 4, Infia,

Project loeation (PlovKhasrn/Gan Ne.) Gatn No. 1396 71, Khand No. 02

Nume of River Tetwa

Mama of Village | Bhedaifyd 7

-
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C e et

Tehail Kalp]
District Jaloun
Name of Minor Mincra] Qulinary Sand
Sanctioned Lease Asen (in Ha.) 20.242 Ha

| Max & Min R L within lease aren

Max- 105.02mRL and Min- 100.5mRL

Pillar Caordinates (Vetified by DMO) Sanclioned Mining Lense Area
Pillar No. Latiule Longitude
A IFI26A4N__ | T9RDA202E
B 2IBII20AN 19°50'26.07E
€ | 255W3NgN 9D 194BE
D 25°53'14.35"N 19U 42 E
Total Geplogien! Reserves 4,81 900 cum '

Towl Mineable Rmcwm in LA

303 530 oum_

_Toml Propaserl Production

15 13 IS[I cum.

__Propused Production/year 3,00, 630 oum
Sanctoned Period of Mine joase A yents
Production of mine/day 12102 4 tonnes

Mcihotl of Mining

i _bc:m—umlmmmd

Nn of working duys 260 Days
| Warking hours/dny 10 hours
_No._ofworken 1133
Mo, of vehicles movement/day | tos
Typnof Land Guvernuent Land _
— Ultimute Depih of Mining 16m
Nmmal metalled ropd fon: site DO Km e
[ Water Requirement PURPOSE REQUIREMENT (KLD)
Drinking - ' 133 '
| Suppression of dust AR
Plinlwtion 1.10
Totl 1147

Name ol OCT Acerodited Conmultant with
1 Ne and peciod of vahdity.

Cognizance Research Tndlh Pt Lad,
1922, validity= 03-02-2022

insteeed by Mining | Offiver

Any Higation pending ngainst the projoctor | No
land inany count
Dietmis of 500 m Clunder Mop & certificale | Ve, cortified -

Detnils of 1.6 mse Avew in spproved DSR

_Yey, givon in the DER

Propored CER cost

Ra 2200,000 /-

Proposcd MY comt

(mmml Loﬁr-ELv 10.Lae
Recumring Cout-4.0 l.mdrmr

No. of Trees o ba Planted

550 phiny

5. The mining woulil be restricied to unsaturated zane only nbove the phrenlm wator lu‘ulo and Wil not

interyec! the ground water table at any point of time,

6. The mining operation will not be carried out in safety zone of any bridge or embsnkment or in eco-

fimgile zone such as habitat of any wild funa,
7. There is no litigation pending in any court regarding this project.
8. 'The project proposal falls under category=1(a) of BIA Notification, 2006 {es amended).

The commitice discussed the matter and recommended grant of environmental clenrance for
the project praposal along with general and speclfic conditions as annexed at annexure-2 & 3 to
fhicse minutes regarding mining project,

'
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1,

2,
3,
4,
s,
6.

7.
8,

9.

10.

11
AL

At the time of aperntion, project proponent will comply with all the guidelines isswed by
Govermment of India/State Govi/District Administeation related to Covid-19.

Environnient management in according 1o environmenial stntus and impact of the project.
Selection of plants for green belt should be on the basis of pollution removal index,

No mining sctivity should be carried out in-stream channel as per SSMMG, 2016,
Pakkamotomble hanl road to be maintained by the project proponent.

A separate Environmental Management Cell with suitable qualified personnel shall be aet-up 2

under the control of a Senfor Executive, who will report direetly to the Head of the Organidzation,
Permission from the competont authority regarding evacuation route should be inken,

Project proponent shauld ensure survival of izee saplings. Mortality should be replmd from time
to time.

Site Pit photographs should be submiited with date, tims and point-coordinate within | 5 days.
One month monitoring report of the aren for air quulity, water quality, Noise level. Besides flor
& fauns should be examined twice a week and be submitted within 45 days for » record.
Provision for cylinder to waorkers should bo made for cooking.

The capneity of trucke/tenctor for loading purpose will be in tonnes ax por Transport Dewrlmmt
applicabie norms and standard fixed by the Government.

13, Provide suitsble mask Lo the workers.
14, Approach toad kaccha is 10 be made motarable and troe saplings to be plnmcd on bmh sides of the

&’

15.

road.

Indigenous plnmu ghould be planied necording ta CPCB guidelinos and in consultation with local

Divisional Forest QOfficer.

16, The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by

17.
18.

AQCLNABET accredited consuliant, and the District Mines Qficee,
Provision for two toilels and hand pumps should be made at mining site.
Drrinking water for workers would be pravided by tankers,

19, Mining should be done by Bar scalping methods extraction (typically 0.3 0.6 mor 1 -2 () an per

suatninoble sand mining manageimen guidelines 2016,

20, A buffer/snic zone shall be mnintained from the habitation as psr mining guizlelmu
21, Corpornte Brwvironmental Reaponsibility (CER} plan shull be prepared by the project proponent

ni

23,

24,

25,
26,

atidl the details of the various hends of expendituce to be submitted as per the guidelines provided
in the recen! CER notification No, 22-65/2017-1A. 11 dated 01/05/2018.

Healthusurance card, Medical elaim, regular health check-up camps, frcilities shall be provided
to the regular/temporary/Contractual or any base workers. Copy of receipt shall be produced to
the Directorate of Environment along with the complinnce report.

Measure for conservation of water through rinwater harvesting and cleaning and maintenance of
natural surface water bodics of the nearby areas may be considered na one of the activity in CER.
The excavated mining material should be curried and Wonsported in such a way thet oo
obstruction (o the free flow of water takes place, Suitable measucs should be weken and detaila to
be provided to concern Departivent,

Width of the haul road shall be more than 6 meter.

Submit annunl replenishiment report certified by an authorized ngcncy In case the replenishiment
i lower than the npproved rate of production, then the mining activity / praduction levels shall be
decrensed / stopped nccordingly till te seplenishunent iz complcted.
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" The committes noted that the matter was eatlier discussed in 411% SEAC meeting dated ,
110742019 and the projecl proponent did net appear in the meeting. The project proponent vide Ietter .
dated 231 /2020 reguested to Jist the matier in next SEAC mecting. Hence, tho matter was listed in 520"

SEAC mecting dated 11/01/2021.

Al C— 7?"“%,_

A presentalion was made by the project proponent along with their consultant M/s Parsmnrsh
Servicing Envitonment & Development. The proponent, through the docuinents submitted and the
presentation made informed the committee that.-

1, The covironmental cloorance is sought for River bed Sand/Morrum Mining along River Birma in
G Nao. 102, 175, 30, 2971, 44, 30, | at Village ~ Sengarpura, Gahlod, Dhurwas-mau, (Khand No.
: 11) T'chsil- Kulpahad, District- Mahobn, U. P. ( loaso nrea - 12.428 ha).
2. The terme of reference i the matter were issued by SEIAA, UP. wde leiter 0.
T 16 Panm/SEAC/M 24072018, dated 270672018,
3. The public hearing was organized on 28/09/2018. Final BIA reporl luhnﬂltud by the project
proponent on 24/10/2020,

4. Salient ealures of the pmjccl. as mhmitlcd by the project proponent:

1. | Gu-line propounl Na. SIA/LIPM IN21634.-'20| 8

2. | Hile No. allatied hyhl WA UP T dmMo

3, [ Mame of Trapane Sri Ajay Raj Dwivedi

L Fll mjmgmndenm address of proponent - | Sfo Srd Roeny Dant Dwived|

and moliile . 7 R0 235-A, Utinn Kheldar, Folchpur, Uty Pradesh

Y T e
15 mnik 112 - mjaynd Wlﬁmgnmilwn .

$, | NemoofProjeet Environmentnd  Clenrance  for — proposed " River  bed

SandMorruns Mining having lease fieen « 12428 ha (30.70
| mere) along River Binma in Gaa No.- 102, 175, 10, 2811, 44,
30, 1 81 Villnge ~ Sengsipura, Guhbkd, Dhinwas-man, (Khand
No. LI} Tehsil- Kulpnhad, District- Mahoba, 1, P of Sri Ajay

e T Raj Dwivedi,

&, | Project 1. acmian {Fiot, Khara/Ciam No.) Ginta No. 103, 175, ¥, 2971, 44, 30, 1, {Khand Mo 11)
1. | Name of River - Rver Binma

8. | Neweof Village - Seogarpura, Gahlod, Dhuowasamau, Tehsils Kulpahad,

Diatnigl- Mahobe, U, P

9. | Tehsil "" ' Kulpabnd,

10. | District ] Mulicsha

1. | Namoof Minor Mincral S ‘iund.-Murmm .

12, | Baoctoned Lease Atea (in 1a) 12 42K ha -

13, | Max. & Min mRL within leascares | Highest level 164.3 galtl.

Lowest level 161 0 mit].
Warer lovel 160.9 mRI mRL

|18, Pillar Coordinates {Verificd by DMO) Gan Mo 102, 175, 36, 207, 44, 30, 1 at Villoge -

Setiganiien, thlud Dlmzwm-mnn, (Khmd Ma. 1)
Tolwil- Kulpalad, District: Mabwoba, U, P

r T Guhlud- Sengrouea- Ghutwas J

\j Ny« \Q/ - M Poge 12 Qf 5¢
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-+ regarding cluster certificate as “Uf In (utuee duting the progressive mining this lease area
) becomes part of cluster Le. area equel to or more than 5 ha., limited to B-1 category,
“then additicnal conditions based on the ElA conducted by the concerned iease holders

ol - shall be imposed and Joinl [MP shall be Implemented. The lease haldes shall

T, mandaterily foliow all the Imposed conditions otherwise it will amount to wialation of

L E.C. conditions, ¥ the certificate related to cluster provided by the competent avthority

is found false or incorrect then puaitive artfons as per the low shall be initiated against

the authority Issuing the eluster certificate™. And adding following conditions:-

L The preject proponeat shall obtain the forest clearonce and permission of
Contral and Stale Govarnmant as per low under the peovisions of Forowt
{consenationy Act, 1980 before the start of work,

72, The mining lrase holdars shall, after coasing mining eperatians, undertake re-
grassing the minng area and‘an\v ather area which may have heen disturbed due
to their mining activiies and restore the fand Lo a condition which i fit for
growth of feildes, flora fauna et ’

et e e

4‘ sand/Marrum l't-"liulnq{H from Yamuna Alver. 3(!'41 _Khand Mo.-8, __[g“,. NeDYPart),

Q;jF.lrtt.ﬂﬂ},,;;]ﬂ{lhng}i 2138, 2137, 2136 (Part] b tavlsrd DSR on d,m-d 37.08.201 J

- Yilasedavharpur, Tehsil: ﬂ'mdi Pistrirt flan,
Ee . 15.0Ha. Plle No, 4577 /Proposal No. SIA/UP/MIN/9933/2018
SEIAA agreesd with the recomimendition of SEAC that the reminder lsiter should be
w0 T sent to District Magiveate, Baeda Tor providing 1n facleal report within 15 days and 2
‘ copy of the letter shoukl be sent to Geolugy and Mising Sepaciment and qroject
- proponent lor indormation, The matter shall ho disaussed after recedpt of Tactual report.

- % spnd/Morrym
o M Ky resprises Py
= SIAURIMI H}?Qr{_if_* 3%}
SEWG apreed with the recommendatign of ‘nfﬁc that the letter dated 0B/03/2021
‘should be sent to Distric) Magistiate, Harmbipur alongwith asnsures for pecessary ol tien
and 3 copy of the letter shauld be sent Vo Geology and Mining Depariment and project
propangnt fof infarmation,

L),

Mlntng fram Bglwn Bhu-r l!-ed lnﬂl‘y-‘gn(“ ND -10[6._yllL Ba;g_! Hgm rput,

ViMage Bhedlkhued, Yebsil: Kalpl, Datrict-falpun, UStar Pradesh, St Mahammad
lawed, . Mfs. MPL _infrafcea:20.242Ha  File  No, 5967/5603/Proposal _ Ng,
. HAJLPIMINSST8YB/ 2020
lAA oapred with the recommendations of the SEAC to grant the prlor
Environmontal Clearsnce 1o the progiosed project along with alk the general and speglfic
eonditions as suggeated by N SEAC adding Mflowing spectfic condition s follows:

1. Bireclinns/suggestions ghven during public hearing and commltmunt made by the

praject propanent showld be stricthy complied.

2. The project propuneat shall obtain the forest cearance and permission of
Contrab ond Siate Government as pur low under the provisions of Forest
leanscrvatient Act, 1980 before the s1art of work.

3. The mining fease holders shall, afler ceating minlog aperations, undertake ree
grasiing the mining srea and any athet area which may have been disturbed due

Wg‘““ . Ml W T B 'I-mm/’mﬂ“‘-;f WE . n{,

: -

il /Morruny Mining from Betwa Rive [gﬁﬁd~;Bt:,,ﬁﬂtﬁmﬂfﬂgﬂ;ﬂﬁm{i‘,ﬂmﬂé_ﬂwz‘
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A

- 40 thelr mining activities and rostore the. land to a condition whith s it for
growth of fadder, flara fauna st

Sand/Moreum Mining from Biraa Rlver Sed (n Gara No.-102, 174, 175, 30, 29/1, 44,
30, 1, st Villape-Sengarpura, Gahlod, Ghurawas May, Tehsi: Nulpahad, Disteict-

E Mahioha, U.P,, Area: 12,428 ha, Filo No. 4240/Propasal No, SIA/LP/MINSIG634/2018

SEian agrend with the recominendations of the SEAC to- grant the prior
Enviranmeital Clearance to the proposed project along with all the general and specific
conditinns a5 suggested by the SPAC adding foilawing specific condition as follows;-

1. Directions/supgestions given during public hearing and tommitment made by this

project pragonent sheuld be stricty complled,

2. The prefect propopent shall obtaln the forest clearanca and permission of
Cenlral and State Govornment as poe law under m: pravisions of Forest
fconservation} Act, 1980 before the star of wark.

3, The mining lease holders shall, after ceasing mining oporatlons, underiake re- '

grasting the mining arca and any other arew wiith -may have boen disturhed due
to their mining activities and restore the land Lo a condition which Is it for

sl grovah of Yodder, flora fauna ete.

&, I the proposed projest is sithated In notifled area of ground water extraction,
whero preation of pew wells for geound water extrasuon 13 not allowed,

. ruguirement of fesh water shall be met tenm afteroate water sources olher t:h.m

‘ground water or h:gmry valhf sgurce and ;mmmsiun frem the rmpatent
authority shall be obtained to use 1.

8. Sapd/Marrum Mining glong River Getwa River Hed In_Khand_No.-10/22, 38 Vilake:

Beri,Yehsil & Ohsit-Hamirpur Areqs-36.437 Hal,  Fle  Ne, 439
Kajt 'jmwjzgl;u?um
SCIAA aoted that SEAC has tecommunded to prant £C tor the above project. SEIAA

3 Pmpagal Ng,

gone Whrough the Bie, doruments and {ouad that gea-cuazdtnmes mentioned inthe -

spplication/minutes of SLAC are ditterem fram geo-coordinates mentioned i DMO
Humlrpur letler oo. T36/klu}- MMC-30-vividi{ 2019-20) dated  14,12.2020.  Hepeo
SLIAA oplned that profect proponent shall clarily the same,

Sand Miniog _from Ganga Riverbed at Gata Mo,-1436/22, Khand No.-1/A.Villoge:
falpur, Tehsll-Lagap] Rasbarell, WP, Shrl Mitin Kumar Pandey, (Area: 8.40 Hal File Nm,
8971/4977/Praposal No, SIAJUP/MINGSEGLE, 2010

SEIAA agrecd with the recommenbalions of the SEAC te grant the prigr

Envitimaontal Clearance to the proposed projecs along with all the penenst and specific
condttiany as suggested by the SEAC adding followlng specilic conditien as fallows:-

L DirsctonsSoggestions given during puddic hearing and commitmaint mads} Ly tha

©proredt proponent should be stectly eownplied.

2. The projest proponent shiall oliain the lvest dearanee apd pmmisslon of
Contral and Stale Government as per law undar the proviians ol Forest
{eansorvatian) Act, 1980 bifure the start of work,

3, The mining lease holders shall, after ceasing mining operatons, undectake re-

grassing Lhe minfig area and uny other arda which may have been di smrb:,d due

ot et 5“ ﬂ.m@-swm-v [QQS* ,,To 4
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'Ah“m &_ar: ﬁ LA R
State Level Emuronment Impact Assessment Authority, Uttar Pradesh
*& * Directorate of Envsronment, 18]
h Vineet Khand-1, Gomti Nagar, Lucknow - 226 010
Phone: 91-522- 2300 341, Pax: 91-522-2300 343
E-mnaill ; docuplio@yshoo,com
Website : www.seimup.com
To, | ,
Shri Mohammad Jawed,
41, Raipur, IM Road, -
District- Lucknow, U.P- 226201
Ref. No... é&(’}ﬂz.j Parya/SEIAA/S967-5603/2020 bam , S"' January, 2021

Sub:  Environmental Clearance for Sang/Morrum Mining from Betwa River Bed at Gata No.-1396 G,
Khand Na,- 02, Village-Bhadikhurd, Tehsil- Kalpl, Oistrict-Jalaun, Uttar Pradesh, U.p., (Lensad Aren-20.242
Ha), M/s MPL Infra.

Dear §ir,

Please refer to your appflcmluﬂﬂetter dated 14-03-2020, 3%-10-2020, 23-11-2020, 07-01-2021,
addressed to the Secratary, SEAC, Directorate of Enwvironment, W.F., Lucknow on the subject as above, The
State Level Expert Appraisal Committee considered the matter in its meetings held on datad 11-01-2021 and

'SEIAA maztlng 14-01-2021.

¥ presentation was made by the project proponent along with thair ecmsultant M/s Cognlrance
Research india Private Limited. The praponent, through the documents submitted and the presentation
made Informed the committee that:-

1. The environmenlal clearance is sought for Sand/Morrum Mintng from Betwa River Bed at Gata No.-1396

G, Khand Mo.- 02, Village-Bhedikhurd, Tehsil- I(alpl District-Jalaun, Uttar Pradesh, U.P., {Leased Area-
20.292 Ha), M/s MPL infra.

2. The terms of reference In the matter were Issued by SEIAA, U P. vide letter no.
lEEEparya!SEACfﬁGDS{ZDlQ dated 20/06/2020.

3. Thepublic hearing was organized on 21/09/2020, Flnnt EiA report submitted by the pm}e:t proponent

on 19/12/2020.
4, Sallent features of the project as submitted by the project proponent:
File Wo. allotted by SEIAA, UP . 59&7/5503 '
Name of Proponent | s MPLINFRA Prop. Mohd. Javed
Full correspandence-address of §fo Shri Aziz Rfa -41 Raipur IIM Road Lucknow State up
proponent and mabile No, Mobile No-
‘ Emeil- o
Name of Project Proposed Bhedikhurd riverbed Sand/Morrum mining project on

Betwa River by M/s M P L lafra.

Project location {Flut!k‘hasraiﬁata No.) | Gata No. 1396 71, Khand No, 02

Name of River Betwa
Name of Vﬂiage o _Bhedikhued -
Tehsil Kalpi
District ) Jalaun
_Name oi Minor Mineral Ordinary Sand
" Sanctioned Lease Area (in Ha.| 20.242 Ha - N
Max & Min MRl wnthln lease aréa Max- 105. 02mAL and Min- 1040 SmRL
F"Ff Caordinales (Verlﬂed by DMO) sanctioned Mining Lease Area
Fillar No. ':; . Latitude Lungltude
TR LN O5I26.44°N | 79°60'42.92°E
A Tii “$33294°N | 79°S026.07°E




6.

7'
8,

c 25°51'23.19"N 79°50'19.48°E
D 25°53'14.35"N 79'50'35.92"E
Tatal Geolog|cal Reserves 4,83,900 cym '
Total Mineable Reserves in LOI 3,03,630 cum
Total Proposed Production 15.18,150 cum
Pro Josed Pmductlnn{year 3,03,530 cum
‘Sanclioned Perlod of Mine lease S years.
~ Production of mine/day 2102.4 tonnes
Method of Mining Semi-mechanized
~ No. of warking days 260 Days '
Working hiours/day 10 hours —
- No. of warkers 133 _ -
No. of vehicles movement/day 105
Type of Land Government Land
_Ultimate Depth of Mining 16m
. Nearest metalled read from site 0.52 km , '
Water Requirement ' PURPOSE REQLIREMENT (KLD)
: Drinking |11 ' -
Suppiession of dust 11,04
| Plantation o
S L . Toml s, A7
Name of QC1 Accredited Consultant with | Cognizance Research India Pyt Lt
QC1 No and peried of valldity. 1322, validity= 03-02-2022
Any litigation pending agalnst the  No -
| project or fand [n any caurt
Detalls of S00 m Cluster Map & Yas, certifled )
certificate Issued by Mining Officer |
Details of Lease Area in approved DSR | Yes, given in the SR ]
Proposed CER cost Rs 22,00,000 /-
Proposed EMP cost Capital Cost-Rs. 10.Lac
o Recurring Cost-4.0 Lac/year
No. of Trees to be Planted 550 plants
5. The mining would be restricted to unseturated zone only above ihe phreatic watar table and wifl not

intersect the ground water table at any point of time,

The mining operation will not be carried out In safety zone of any bridge or embankment or in eco-
fragile zone such as habitat of any wlld fauna,

There Is no litigation pending in any court regarding this project.

The prolect proposal falls under category-1{a) of E1A Motiflcation, 2006 (as amended).

Based on the recommenclations of the State Level Expert Appralsal Committee meeting held on 11.01-

2020 on the above said project, the State Level Environment impact Assessment Authority meetings held on
dated 14- Dl 2021 has decided to grant the Environmental Clearance to the titie project for collectlon of
3,03,620 m* fannum Is prapesed lease area 20,242 ha subject to effective implementation of the following
General Condltiens and specific conditions;

ﬁgnu ral condition;

2,
;?

This environmental clearance Is subject to ailotment of mining lease in fnvour of projact proponent by
Disteict Administration/Mining Department,

Forest clearance shall be taken by the proponent as necessary under 1aw~

Any change [n mining area, khasra numbers, entalling capacity addition with change in process and or
mjnieg technology, modernization and scope of working shall again require prior Environmental
Clearance as per the provisions of EIA Notlfication, 2006 {as amended).

Praclse mining area will be )oinlly demarcated a1 sit_['.i: by project proponent and officiais of
Minlng/Revenue department prior 10 starting of mining operations. Such site plan, duly verifled bwy
compatant authority along-with copy of the Fawmnmgpt:ﬂ c;J arance latter will be displayed on a
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8,
i 9!
10,
11,
12!
13,
14,
15,

16.
17.

i3.

19.
20.

21,
22,

23,
24,

25,

26|

,BEL'!P.EMLM!LGBAH&J}!EG. 8!19115? EQL !34 sﬂmwmmmmmmmn:

hoarding/board at the site, A copy of site plan will also be submitted to SEIAA within a period of 02
months.

tining and loading shatl be done only within day hours time,

o mining shall he carried out In the safety zone of any bridge and/or embankmant.

It shall be ensured that standards related to ambient air quality/effluent as prescribed by the Minlstry
of Environment & Forests are strictly complied with. Water sprinklers and other dust control majors
should be applied to take-care of dust generated durlng mining operation, Sprinkling of water v:m haul
roads to contral dust will be ensured by the praject preponent. -
" Al necessary statutory clearances shall he obtalned before start of mining operations, If this mnditiun
Is vialated, the clearance shall be automatically deemed to have heen cancelled.
Parking of vehicles should not be made an publlc places,

 Notree-felling will be done i the leased area, except only with the permlsslnn of Forest Department,
No wild!lfe habitat will ba infringed,

it shall be ensured that excavation of miner mineral does not disturb or change the underlylng solt
characteristics of the river bed /basin, where mining Is carried out,

it shall be ensured that mining operation of Sand/Moram will not in any way distur} the, valmltv and
flow pattern of the rlver water significantly,

It shall be ensured that there is no fauna dependant on the river bed or areas ciose to mining for its
nesting. A report on the same, vetted by the competent authority shall be submitted to the RO, PCB
and SEIAA within 02 months,

Primary survey of flora and fauna shall be carried out and data shall be submltted to the RO, RCB and
SEIAA within six months,

Hvdm-geological studly shall be carried out by a reputed urganimtfunﬁnsmute within six months and

_establish that mining in the sald area will not adversely affect the ground water regime. The report

shall be submitted to the RO, FCE and SEIAA within six months, In case adverse Impact Is observed

fanticipated, mining shall not be carried out.

Adequate protection agalnst dust and other environmental pellution due to mining shall be made so

that the habitations (it any) close by the lease ared are not adversely affected. The status of

implementation of measures token shall be reported to tha RO, UPPCE -Il'ld SEIAA and this activity

shauld be completed before the stast of sand mining.

Need-based assessment for the nearby vilages shall be conducted to study ecanomic measures which

can help In improving the quaiity of life of economically weaker sectian of society. Income generating

projects/tools such as development of fodder farm, fruit bearing orchards, vocationat training etc. can

form a part of such program me, Tha project proponent shall provide separate budget for community

development activities and Income generating programmes.

Green cover development shail be carried out following CPCB gulgelines Including selection of planl

species and in consultation with the local DFO/KHorticultyra Officer,

Separnte stock plles shali be maintalned for excavated top soll, if any, and the tnp soll should be

utilized for green cover/tree plantation,

Dispensary facklties for first-aid shall be provided at site.

The District Mining Officer shauld quartarly menitor compllance of the stipulated cenditions. The

praject propanent will extend full cooperation to the District Mining Offlcer by furnishing the regulsite

datafinformation/monitoring reports, In case of any viclations of stipulated conditions the District

Minlag Officar will report to SEIAA.

The project proponent shall submit sik monthly reports en the status of compliance of the sﬂpu!ated

enyironmental clearance eonditions Including rasults of monitored data (both in hard & soft copies) to

the SEIAA, the District Officer and the respective Regional Office of the State Pollution Control Bcard

by 151 june and 13t December every year.

A copy of the clearance letter shall be sent by the proponent to concamed Panchayat, ZiiaParisad/

p Municlpal Corparation and Urban Local Body.

Transpurmtlan of materlals shall be dane by coverlng the trucks / tractors with tarpaulin or othey
suitable mechanism to avold fugitive emlsslons and 5pllto}\e‘af mineralidust.

Waste water, fram temporary habltation campus be propérly collected & treated before discharging

Into water badies the treated affluent shou!q con,tqm,\ t_g b s ndards prescribed by MoEF/CPCB.
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..

32,

33

35‘!

36.

7.
34.

39,

10,

41.

41'

43,

Measures shall ba taken for control of noise fevel to the limits prescribed by C.P. C B.

Speclal Measures shall be adopted to protect the nearby sattlements from the impacts of min!ng
activities, Maintenance of Village roads through which transportstion of minor minerals i3 to be
undertaken, shall be carried-out by the project proponent regularly at his own expenses.

Measura for prevention & control of soll erosion and management of silt shall be undertaken.
Protection of dumps against erosion, If any, shall be carried-out with gep textile matting or other
sultable material,

Undar corporate social respansibility a sum of 5% of the total project cost or total Income whichever is

higher Is to be earmarked for total lease period. its budget Is to be separately maintained. CER .
component shall be prepared based on aeed of lacal habitant. Income generating measures which can -
help in uplifiment of poor section of society, consistent with the traditicnal skils of the people shall be ~

identifled. The programme can include activities such as development of fodder farm, fruit bearing
orchards, free distribution of smokeless Chula etc. :

Possihbility. for adopting nearest three villages shall be explored and detuils of civic amenities such as
roads, drinking water etc proposed to be provided at the praject proponent’s expenses shall be
submitted within 02 months from the date of [ssuance of Environment Clearance.

The funds earmarked for anvironmental protection measures should be kept in separate account and
should not be diverted for other purpose. Year wise expenditure should be reported 1o the Ministry of
Environment and Forests and its Reglonal Office located at Lucknow, SEIAA, LLP and UPPCH.

- Actlon plan with respect to suggestion/improvement and recommendations made and zgreed during

Public Hearing shall be submitted to the Bistrict mines Officer, concern Regionnl Qfficer of UPFCB and

" SEIAA within 02 months,

Environmentsl clearance is subject to obtaining clearance under the Wildllle lPrntectionl Act, 1972
from the campetent authority, if applicable to this project.

The proponent shall obsarve every 15 day for nesting of any turtle in the area. Based on the -

abservations so made, if turtle nesting is observed, necessary safeguard measures shall be taken in
consultation with the State Wildlife Department, For the purpose, Bwareness shall be created amongst
the workers about the nestiog sites so that such sites, il any, are identified by the workers during
operations of the mine for taking required safeguard measures. In this regards the safety notitled zone
should be left so that the hakliat/nesting area is undisturbed,

The project proponent shall undertake adequate safeguard measures during uutraclion of river bed
materiaf and enture that due to this activity the hydro gecloglcal regime of the surfounding area shall
not be affected.

The project proponent shall obtaln necessary prior permission of the competent Authoritles for
withdrawal of requisite quantity of water {surface water and groundwater), required for the projact.
Appropriate mitigative measures shall be taken to prevent pollution of the river In consultation with
the S1ate Pollution Contral Board. it shall be ensured that there is no [eakage of oll and grease In the
river from the vehicies used for transportation,

Vehicular emlssions shall be kept under control and regularly monitored. The vehicles carrying the
mineral shall not be overloaded. '

" Provision shall ba made for the housing of construction labour within the site with all necessary

infrastructure and facilities such as fuel for cooking, mobile toifets, mobile STP, safe drinking watar,
medical health care, créche etc, {MoEF circular Dated | 22-09-2008 regarding stipulation of condition
to improve the living conditlons of construction labour at site), N

Personnel warking In dusly areas should wear protective respiratory devices and they should also be
provided with adequate tralning and Information on safety and health aspects. Occupational health
suryelllance program of the warkers should be undertaken periodically to observe any contractions
due to exposure to dust and take corrective measures, (f needed,

A topy of the dlearance letter shall be sent by the proponent to concerned Panchayat, illﬂl’BﬂShﬂdd’
Municlpal Carporation, Urban Local Body and the Local NGO, if any, from whom suggestions/
'representannns, if any, were received while processing the pmpusnl The clearance letter shail also be

" put on the wehbsite of the Company by the nmpmu;nt -7*'\

The environmental statement for each financlal year endin 395t March in Form-V as |s mandated to
be submitted by the project proponent (o thei cm}g.:ergmd state Pollution Control Board as prescriled
. PRRH w"”“ﬂ'” i
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urider the Environment {Protection] Rules, 1986, as amended subsequently, shall also be put on the
website of the company slong with the status of compliance of environmental clearance conditions
and shall also be sent to the Regional Office of the Ministry of Environment and Forests, Lucknow by &-
mail,

44, The green cover developmant/tree plantation Is to be done in an ares equivalent to 20% of the total
. Ieased area elther on river bank or along road side (Avenue Plantatian}.
45, Debris from the river bed will be collected and stored at secured place and may be utillzed fnr
-strengthen the ambankment,
46, Sefety measures to be taken for the safety of the people working at the mine lease area should be
given, which would also include measure for treatment af bite of poisonous reptile/insect like snake..
47. Periodical and Annual medical checkup of wkers as per Mines Act and thev should he cavered under
ESI as per ruie. i
§es_c.mg£“us!,s.m
' Blrections/suggestions given during public hearing and :nmmitment made by the project proponent
shaukd be stricthy complied,
2. The project propenent shall obtain the forest clearance and permission of Central and State
" Government as per law under the provisions of Forest {consewatlon} Act, 1980 before the start of
WOrK.
3.  The mining lease holders shall, after ceasing mining operations, undertake re-grassing the mining area
- and any other area which may have been disturbed due to thelr mining activities and restore the land
.. ltoacondition which Is fit for growth of fodder, flora fauna et
4. Al the time of operation, project proponent will comply with all the guidalimu Issued by Gumrnmant
of India/State Govt./District Administration related to Covid-19,
5  Environment management in according to enviranmental status and Impact of the project.
6 Selection of plants for green belt should be an the basis of pollution remaval Index,
T.  Nomining activity shauld be tarried out in-stream channe! as per S5MMG, 2016.
8. Pakkamotorable hau! road to be maintained by the praject proponent.
9 A separate Environmaental Management Cell with sultable qualified personnel shall be set-up under
the control of a Senior Executive, who will repart directly to the Head of the Qrganization,
10,  Pemission fram the competent autharlty regarding evacuation route should ba taken.
‘11 Project proponent shouid ensure survival of tree saplings. Mortality should he replaced from time to
time,
12.  Site Pit photographs shoutﬂ be submitied with date, Yime and polntacunrdlnate within 15 days.
13. Ona month monitoring report of the area for air quality, water quality, Noise lovel. Besidas ﬂorl &
fauna should be examined twica a week and be submitied within 45 days for a record,
14,  Provision for cilinder to workers should be made for caok(ng.
15,  The capacity of trucks/tractor for loading purpose will ba in tannas as per Transport Department
applicable norms and standerd [Ixed by the Governmaent,
16,  Provide sultable mask 1o the workers,
17.  Appraach road kaccha is to he made motarable and tree saplings to ba planted on bath sides of the
roac.
18, Indigenous plants should be planted according to CPCO gul deilnes ind in consuitation with local
Divislonal Forest Officer, -
19. The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by »
QCI-NABET aceredited consultant, and the District Mines Officer,
20.  Provision for two tollets and hand pumps should be made at mining site,
21, Drinking water for workers would be provided by Lankers.
22.  Mining should be done by Bar scalping methods extraction (typicaily 0.3 -0.6 m or 1 - 2 ft] a5 per
sustainable sand mining management gutdelines 2016.
23, ¥ A buffer/safe 2ona shall be maintained from the habitation as per mining guidelines.
24, Corporate Environmental Responsibility (CER) plan shall Igp epared by the pioject proponent and the

details of the various heads of expenditure 19 be suﬁn‘n as per the guidelines provided in the
recent CER natification No, 22-65/2017-14.11l dated ﬂlfﬂ_»f 20h
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26.

27,

23,
2-9&

3.

32,

- 33,

35,
a6.
2,
18,
-
40,
a1,

42'!

3.

Health/insurance card, Medical ciaim, regular health check-up camps, facilities shall be provided to the
regularftemporary/Contractual or any base workers. Copy of raceipt shall be produced to the
Directorate of Environment along with the compliance repart,
Measure for conservation of water through rainwater harvesting and cleaning and maintenance of
natural surface water bodles of the nearby areas may be considered as one of the activity in CER,
The excavated mining material should be carrled and transported in such a way that no obstruction to
the free flow of water takes place. Sultable measure should be taken and details to be provided to
_ concern Department.
Width of the haul road shall be morz than 6 meter.
Submit annygl replenishment report certified by an authorized agency. In case the replenishmenl is
lower than the approved rate of praduction, then the mining activity / production levels shall be
decrensed / stopped accardingly till the replenishment is completed.
The project proponent shall ensure that If the project area falls within the eco-sensitive zone of
National park/ Sanctuary prior permission of statuary committes of National board for wild life under
the provision of Wiidlife {Protection) Act, 1972 shall be obtained before commencement of work.
i in future this lease area becomes part of cluster of equal to or more than 05 ha. then additional
conditions hased on tha EIA shall be imposed. The lesse holder shall mandatorily follow cluster
conditions otherwise it will amount to violation of £.C. conditions. If the certificate related to cluster
provided by the competent authority Is found faise or Incarrect then punitive actions as per law shall
be Inltiated against the authority Issuing the cluster certificate,
The Environmental ¢learance will be co-terminus with the mining lease period,
Project falling with in 10 KM area of Wild Life Sanctuary is to obtaln a clearance from Natlonal Board
Wild Life (NBWL] even [f the eco-1ensitive 1ane Is not earmarked,
Ta avoid ponding effect ond adverse environmental conditions for sand mining in area, progressive
mining should be done as per sustainable sand mining management guldelines 2015,
Geo coordinates shouwld be wverified by Director, OGM/District Magistrate/Reglonal Mining
Officer/NHAI and should be submitted Lo SEIAA/SEAC, Secretariat as earliest.
in case It has baen found that the £.C. obtalned by providing Incorrect infarmation, submitting that the
distance helween the two adjaining mines (s greater than S00me, and area is less than 0Sha, but
factually the distance [s less than 500 mt and the mine 1s focated In cluster of area equal or more than
05ha, the E£.C issuad wilf stand revoked,
The project proponent shall in 2 years conduct detailed replenishment study duly authenticated by a
QCI-NABET accredited consultant, and the District Mines Officar which shall form the basis for
midterm review of conditions of Environmental Clearance.
The mining work will be open-cast and manual/seml mechanized (subject to order of Hon‘ble
NGT/Han'ble Courts {s}). Heavy machine such as excavator, scooper etc, should not be employed for
mining purpose. No drilling/biasting should be involved at any stage.
++ |t shall he-ensured that there shall be no mining of any type within 03 m or 10% of the width which-
aver is loss, shall be left an both the banks of precise area to control and avoid erosion of rlver hank,
The mining is conlined to extraction of sand/maram from the river bank only. '
The project proponent shall undertake adegquate safeguard measures during extraction of river bank
material and ensure that due to this activity the hydro-geological ragime of the surrounding area shail
not be affected.
The project pmponent shal# adhere to mining in tonformity to plan submitted for the mine lease
conditions and the Rules prescribed in this regard clearly showing the no work zone in the mine lease
Le. the distance from the bank of river to be left un-worked {Non mining area), distance from the
tiridges erc. It shall be ensured that no mining shall he carried out during the monsoon season,
The project proponent shall ensure that wherever deployment of labour attracts the Mines Agt, the
proviston thereof shall be strictly followed.
The profect proponent will provide personal protective equipment (PPE) as required, alsy provid
adequate tralning and Information an safety and health aspccts Periodical medical sxarnination of the
workers pngaged (n the project shall he carrled Butand n!ctm,ls malntalned. For the purpose, schedule
of health examination of the workers should be drawn and fol\pwad accordingly,

Loty
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45,

46,

7.

49,

so"
51.‘
52,

53
54,

55,

57.

58,

59,

1.

62,
63,
G4,

T "y R

3 Rivey od at Gat No.1398 G, Kher N0, 02, Villags:-Bhaciikhyrd, Yehsll- Ko, Disteist:
AL Peadenh, WP, Cheusad Arag-20.242 Ha), (s MPL Infre ’

The critical parameters such as PM10, PM2.5, 502 and NOx in the amblent air within the impact 1one
shall be monitored periodically. Further, quality of discharged water If any shall also be monitored
[(TDS, DO, pH, Fecal Coliform and Total Suspended Solids (TSS)].

Effective safaguard measures, such as regular water sprinkling shall be carried out in critical areas
prone to air pollution and having high Jevels of particulate matter such as loading and unfoading point
“anid all transfer polnts. Extensive water sprinkling shall be carried aut on haul roads.

it should be ensured that the Ambient Alr Quallty parameters confarm to the norms prescribed by the
Central Pollution Control Board In this regard.
“The extended mlnl‘na scheme will be submitted by the pmpnm:nl before explry of present mlnlng
plan,

Sell environmentsl sudit shall be conducted annually, Every three years third parw environmental

audit shall be carrled out.

Four amblent air quality-monitoring statlons should be established in- the care rone as well as in thg
buffer zone for monitoring PMI0, PM2.5, 502 and NOx. Locatlon of the statlons should be declded
based on the metearological data, topographical features and environmentally and ecologically
sensitive targets and frequency of monitoring should be undertakan in consultation with the State
Pollution Control Board.

Cammon road for_transportation of mineral is to be maintained collectively, Total cost will be

shared/warked aut on the hasis of lease area among users,

Propenent will provide adequate sanitary faciity in the form of mohlle tollets to the labours engaged
for the project work,

Solld waste material viz., gutkhapouchs, plastic hags. glassas etc. to ha genarated during project
activity will be separately storage in bins and managed s per Solld Waste Management rules,

Green area/helt to be developed along haulage road in consultation of Gram Sabha/Panchyat,
Natural/customary paths used by villagers should not be obstructed at any time by the activitles
proposed under the project.

Digital processing of the entire lease area In the district using remote sanslog technlgque shauld be
done regularly once in three years for monitoring the change of river course by Directorate of Geology
and Mining, Govt. of Uttar Pradesh. The record of such study to be matnl:alnad and report be
submitted to Regional office of MoEF, SEVAA, L.P, and UPPCH,

A copy of clearance latter will be marked to concerned Panchayat / local NGO, If any, from whom
syggestion [ representation has bepn recéfved while processing the propcsal The clearance letter
shali also be put on the website of the company,

State Pellution Control Board shall display a copy of the clearance letter at the Reglonal office, District
Industey Centre and Collector's office/Tehsildar's Offica for 30 days. '

The praject authoritios shall advertise at least in two local newspapers widely circulated, one of which

shail be in the vernacular fanguage of the locality concerned, within 7 days of the issue of the
clearance letter Informing that the project has been pccerded environmental clearance and a copy of
the clearance lotter is available with the State Pollution Control Board and also at web site of the
SEIAA at http://www.seiaaup.in and a copy of the same shall be forwarded to the Regional Oifice of
the Ministry located In Lucknow, CPCH, State PCB,

The MoEF/SEIAA or any other competent authority may alter/modify the above conditions or stigulate
any further condition [n the interast of enviranment protection.

Concealing factual dsta or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this clearance and attract action under tha
provislons of Envirenmaent (Protection) Act, 1986.

Any appeal against this environmental clearance shall e with the Natignal Green Tribunai, If
preferrec, within a period of 30 days as prescribed under Section 11 of the Natlonal Environment
Appelate Authority Act, 1997, _

Waste water {rom potable use be collected and reused for sprinkling.

burlng the school apening and closlag tme vehicle movement will e restricted,

"A witlth of not Iess than 50 meter or 10% width of rivar can be restricted for mining actlvities from

river ank. A condition can e Impesed that minlng wilt be doné from river activities from river bank.
l[
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You shall also ensure that the proposed site is not a part of any no-development zone as
required/prescribed/fidentfled under law. In case of violation, this permission shall autematically deem to be
tancelied, Also, in the event of any dispute on ownership or land use of the proposed site, this clearance
shall automatically deem to be cancelled.

Any appeal against this EC shall e with the National Grean Teibunal, if preferred, within a period of
30 days as prescribed under Section 16 of the National Green Tribunal Act, 2010, _

The above stipulated conditions will be enforced Inter-alta, under the provisions of the w;ter
{Prevention & Control of Pollution} Act, 1574, the Alr {Prevention & Controf of Pollution) Act, 1981, the
Environment (Protection) Act, 1986 and the Public Liahility insurance Act, 1991 along-with their
amendments and rules made there under and also any other orders passed by the Hon'ble Courts of Law
relating to the subject matter,

The project proponent will have to submiy approved plans and proposals incorporating the
conditions specified (n the Environmental Clearance within 03 months of issuance of this cdearance, The
SEIAA/MOEF reserves the right to revoke the environmental clearance, if conditions stipuiated are not
implemented to the satisfaction of SEIAA/MaEF. SEIAA may impose additional environmental conditions or
modify the existing anes, }f necessary.

~ This s to request you to take further necessary actfon fn matter as par provisions of Gazette
Netification No, 5.0, 1533{E) dated 14/09/2006, as amended and send regular compilance reparts to the
autharity as prescribed in the aforesaid notificatian, .o

_ ZM {Ashish Tiwarl)
_ é L,‘ q_ ambaer Secrotary, SEIAA
Bef Now,tis Lo M&m%f&ﬂﬁ&ﬁ&jﬁﬂm_m_mﬂm
Mufgmamuwjuﬂuﬂl@m&
The Principat Secretary, Environment, U.P. Govt,, Lucknow.,
- 2_‘ Advisar, 1A Division, Ministsy of Environment, Forests & Climate Changa, Gowvt. of india, Indira
Paryavaran Bhawan, Jor Bagh Road, Allgan), New Delhi,
3. Additional Director, Regional Office, Ministry of Environment & Forests, {Central Reglon),
Kendriya Bhawan, bth Floor, Sector-H, Aliganj, Lucknow, .
4, The Member Secretary, U.P. Poliution Control Hoard, TC-12V, Paryavaran Bhawan, Vibhuti
Khand, GomtiNagar, Lucknow,
5. Dlstrict Magistrate, jalaun, U.P.
6. Director, Departrment of Geology & Mining, L.P, Lucknow,
7. Copy lor Web Master/Guard file,

[Ashish Tiwarl)
Membar Secratary, SEIAA
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Annexyns No.— ¥

\ 4
>
_any court
4. Datails of 50D m Clusier Map £ certificate verified
by Mining Officer '
35. Details of Lease Atea i approved DSR Page No &1; Table No. 20
3, Proposed CS5R cost 2% uf total project cost ic. Ra. 3587 52.3!*
37, Proposed EMFP cost & Total Project Cost ' Rs. §3.08,113 & Ry, 12,93 81,1300 .
38. Length and Wicih of Haul Road Unpuved Length 1.71 km snd Paved Length 4.62 km and 6
] meters wide ;
| 39. Mo of tress 1o be planted ﬂ{l

3, The mining would be resiricted to unsaturated zone only above the phreatic waler toble and will not
intersect the ground water table at any point of time.

4. This project does nol altract any of the general conditions applicable on mlmng projects spaciﬁed in
EIA Notification 14/09/2006.

5. The mining opertion will not be carried out in safety zone of any bndgc or embankment or in eco-

fragile zone such as huhital of any wild founa.
6. There Is no litigntion pending in any coun regarding this project,
7. The project proposal Talls under category—1(a) of ELA Notification, 2006 (as amended),

Fe

The committee discussed the matter and recommended to {ssue the terms of reference (TOR) lor
the preperation of EIA wn annexed st apnexure-k Lo these mlnutu. The commitice also stipuinted
:I'ﬂllnwlng points;

1. Khasra mup verified by Disttict Mining Officer.

2, Cluster certificaie,

A presontation was masdle by the project propanent along with their consuliant M/s Cognizance Rescarch
India Pwt. Ltd. The proponent, through the documcnls submitted and the presentation made, ml‘unmd the
commiltce that:-
f I. ‘The environmental clearance is sought for SundfMonum Mining from Betwn River bed nt Gnm No.-
1396Ga, Khand No.-l,Village-Bhedi Khurd, Kalpi, Jolaun, M/s Mankameshwar fnfrastructure,
{Leased Arca-20.42 Hn.).
2. Salicnt features of the project as submitted by the project proponenk.

A On-line pmpuml No. SIVUPRMING02 262020
. File Wu. wilotied by SELAA, UP 448
3 Mg of Proponen ) ’slm Nirma! Kamt Tiwari
4, | Full corresporclence address of | Shel Nirnwt Kant Tiwar]
propoent Rie 204, Budhaliyaaa Rath, District- Hamirpe (ULP.)
__and mobile no, s _ -
8. | NameofProject I Proposed Fiverbed Sand/Mormm mining projeet from Beiwa River for
N M/s Manknmeshwar Infrastructung
8. | Projoct locatizn (PlovKhasra/Cats Clata Ne. 1396 G, Khand Me. 01
ek O _
1. | Nomgol River Hetwa
8. | Name of Village _ Rliedskburd
g Tehsil o Kalpi
10, Disteict - Julawn, Uuar Pradesh
11, Name af Miner Mincral — Sand! Morrum
12. Sanctionod Losse Arcu (in Ta.) L 20.242 i
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13. Minesble Ares (in Ha ) 15.624 ho
15. Max & Min mRL within lease area Max- 104.1 miL
- Min- 97 mRL.
16, Pillar Coondinates {Verified by DMO} Billar No | N B
- A 2575344, 50"N 790500, 24“F
B 25°3332 94N FP526.07E
[ ‘ 25°53'23, 20N TS F94TE
D 25°5337.83°N 70°50' L6
17, Totol Geological Rescrves 419,150 Cum B . ) o
L_1H, Total Mincalile Rv.:scrvcs ' 301,630 omn
i 15,1%, 150 m}
“303,630 cum
i 4 5 years
22 I‘ruduutmn uf mme.’dny 1167, ?1 MT =
2%, l!!f:‘,‘!":&t of M]‘ptqg Scnu mechnnized
L "60 doys
25 Wmhmghnum’dny Bhours ~
26, Nu, OF workers 133 ,
[ 28. Type of Land ' Goveroment Land -
29, Ultimnte Depth of Minlagl1-5 yuar} 22m T
" 30, Newrest metllod rond from site 1 51 km(W)
1. Water Reguirement  Purposc Wales Roqmﬂmwnl (KLD)
Dhust Suppression 114
“Drinking 3.015
»(uwn Belt 0.05061
“Total 14465 KLD
32. Name of QCI Accredited Connultant with E."ug,mmm. Research Indin Pyt Ltd,
QCI Ne ond poriod of validiiy. 1922, volidioe= 03-02-2022
33, Any litigation prasling agnins (he project No T
or
land in any court
- 34, Detalls of 500 m Cluster Mop & cortificate | Latler No- $90/Khani]-M.M.C-30
' insued by Miting Officer '
35, Details of Leam Area i approved DSR Dietail of leose nres in given in DSR
£ Inul Road Length: 0.950 km, wadth:
(37, Nov. af Trees to I Planted 103 plunts

T 3. The mining would be restricted to unsaturated zone only above the phreatic waler table and will not
interscct the ground water table st any point of time,

4. ‘This project duves nol altract any of the general copditions applicuhle on mining projects specified in
ElA Notification 14/09/2006.

§. The mining operstion will not be owrled out in safety zone of any bridge or embankment or in ¢co-
Mengile zone such us habitat of any wild fauna,

6. There is no litigntion pending in any eoun regarding this project.

7. The project propossl fails under category-1{n) of EIA Notification, 2006 (ag amendedd).

Far the preparation of EIA report, the request was made by the preject propenent ta consider the
bmacline dain for the perlod of December to February, 2019 vide letter dated 01/10/2019, The committee
dlacuswed the matter and concurred with the requent and recommended 1o lasue the terms of reference
{TOR) for the prepuration of EIA as annexed at annexure-1 to these minutn The commitiee also
stipulated following points:

I, Composite map with intermediote coordinates verified by District Mining Officer.
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The SEIAA agreed with the recommendation of the SEAC ta-lssue the additional ToR;s to
. the title prapotal lor conduciing EIA studies. The SEIAA also addud the fu!lowmg points to
TOR;- DU,
1.~ Al pages of vechnical dmumuntstlA!EMP otc. should be signed by the'consultant S
and project propanent both, S
& 2 Copy of-all the anslysis reports signed by analyst approved by NABL or MuEl‘&CC
shall be annexed with the BIA report and migumt analysis reporly should be
. ) presented at the time of presentation,
-~ 3, MOU signed belween the project propnnnnt and the consultant should be 7
submitted. 7
4. The praject plﬂnunant slmn oblain the [orest clearance and permlssmn of Cenuad . ;
and State Governmumt as por law under the pravisions of foresl {conservation) Act,
1980 and submitl along with £1A. ‘
5. The lpase area is addeess and production per annum should” match with as

e e

T migitionsd T DSR Snd Lok Tn Edse theie 1 any diffdre it charficationy Smendment T
Ipser from caimpetent suthority shafl be submitted along with EIA, LA and pybllc
=7 "W Wearing shall be conducted as per the lease area Ry atidresyiand production ger ©
, st imentionad in DSR and Lol .
6. Public hearing shall bre candurted as por FIA Antificatian, ?mr (as amcnffrfﬂ
7. . I the proposed project bs situnted In notified area of ground waker extraction where
creation of new wells for ground water extraction is not allowed then the permisston
from the competent autharity must be taken and be subaitted to SEIAA,

PRSPt

- rum Mining from Betwa Blver bed ol Gata No.-138
Bhedi Khyrd, Kalpl, 4| Jaun., M{s Mankameshwar Infrastragiur
fqujmmﬂﬂw ssal Mo, SIASUHN M NTSG 6 2020

© The STRGA agree d with the seconime edutian of the STAC tu lssue the sddithend ToR 6 to

the tille proposal for vunducting EIA studies. The SEIAA alw added the followlng polnts 1o
TOR;-

1. All pages of techpical dﬁcummmlﬂnfimp pto. shuuld be signed by the'consultant
and project proponent both, <o
2. Copy of all the analyshs reports slp.ned hg analystapprovid by NABL or MMF&EC S
shall be annexed with the EIA report and oflginal .m.ﬂysh rwm:s should be ', i
\ . presented at the lime of presentation..
: 3. MDU signed belwccn thc project mopanem and. thu consulmnt 1huuld be.: #.

Submmed ; . . Lo R

- Lt ae
ﬂ, Lot lﬁ‘ ,,’_«»..I

S eate Gavorimeht os ber Sav uridﬁr" W8 privitisns of Fo Bn)'A
s 1280 and submit along with ElA. : i
00T % The lease area Ity addsess and producﬂnh per mnum shuuw mmh wlth [

montimmd in DA and Lol In cage there is any -ﬁlfwcncr- elariflcation, amendment

ool e

| o . B : 1

-
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- S letter from competent authogity. shall be wbmbtted “along witly TIA; - EIA and pubﬂ:
2L hearng shall be conducted as per the Jease orea hts address -and pmducliun per
N annum menticned (n DSA and Lo,
L . 6. Public hearing shali be conducted as perEIA notificaticn, 2006 {as amended),

v 4~ 723 I the proposed project s situated In notified area of geound water extraction where
! ‘ ¢reation of new wells for ground water extraction is not aliowed then the permission
: from the competent autharlty must be taken and be submitted to SEIAA, -

.o

MWM@JAMJ@M- 8/aMillage- Teekapur, Maydahg, é
Hamirpur. M{s Xanhatyan tal and Sons, (Leased Arga-29.554 ha), Flle No. 5469/Proposal
Ne. SIAMIPIINSADBAD/ 2020 ‘

The SLIAA agreed with the recommendation of the SEAC to issue the additional ToR;s o K
the title proposal for conducting EIA sludms The SEIAA afm sddied the foilowing points to

TOR:- .
. 1- Al pages al lethrﬂcﬂ ducumunu_-'FlAiEMP 1A !mould be: slgrmd bv the consultant- g
and projrek propanant both.
- -2~ Copy ol all the analysis reports signed by analyst approved by NABL ar MotEFRCC
e shall - annexed-withthe EIATeport and rlging! ‘:muw's!; TPt T shauld e
g v . pn’:sanwd 1 um thne of proseatation,
e @ MOW slaned-- -bielwaan . the . project. proponent: imd thet n:unsultmv shuuld be
s bt

A The" propect ;:mgmnmt shatl obtatn i lonm dnnmnrn upd pwmmfmi‘ nf ('entr:ﬂ

i e ok ot Shate. Guyernment.as per law wonder the pmuls&nns of, Farun [conseivation)’ Ml.

' FYeE o A0R0 and suhimid alang with £, R

5- Yha lease ared its address and production per anaym shuuld match with as o

mentioned in O5R and Lol, In case there 15 any difference clacificationfd amendinent ’

. letter from competent authority shall be submitted along with EIA, UTA and public

hearing shall be conducted as:per the lease area-ils d{ldmﬂ- pnd pmdmzim\ per
anBurm mentiofed In D58 and Lol,

“ﬁ Pubtic hearing thall be condueted 5 por CLA mﬂﬂc Rleiy, 2008 [.;r .er'n.fcd}
08 T e 0 the proposed-project i situated in notified area of ground wirter xtraction where
treatien of ngw wvlls for ground water extraction Is not aliowred then the pvrmissmn
from the mmpc:enl. authority must be taken and be submitted to SEIAA,

. Progased of "TCS Nojda IT SEZ Campus” pt Plot Na.0LSectgr- 157, Nolda, Digtret:

3 GautamBudha Nagar, UP., M/fe Tatg Conseitancy Servlces, File N, 5543/Propusn! No.
Cr HAURIMISISLA1/2019

i - SEIAA nyored that the above ;Jrujl.-ck Wi takm inlts meotlng datcd 05.03. 2020, Hencn(

e i fuither mmn s requlrmi S . . L PR

o 6
TSR W

i f" e H' 4 up Beeler y" ti'cr ‘4 i r."_:,lr"‘-ii JLrete %j {ile ying r'«,l_e;ii‘_ .
v ugflie. Nagar, 500 Reglech . Pyt - \¥d.-.Bllg:: No; 4305
MH*JMQ& ' N
SEIAA agreed with the recommendations ni the SEAC to grant the priur Envlronmunmt’;
Clearance 1o the propopsed peoipel along with nli the- genoral and Specific conitions af

L A gl B re FL foorearlat W 4 ‘ . 7 . T
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2 SmeLevelEnvmnmmImpactAsaesamemAnﬂmnty,lumduh

. . Directorate of Environment, U.P.
. Wiaret Kiwnd- §, Gosti Nager, Lucknow - 236810

‘g 1 | Online proposal Ho, swum-mmqm ‘
‘t 2| HieNo alintied by SEIAA UP : ‘ -
1 2 | Hameof Proponent St Hlnul Kot Tiwarl
Il & | Fubl consspondence sddress of Shrh Mirmal Kan) Theast
E praponant RJo 204, Budhautiyons Keth, Dishrid: WW.M s
$1 % | NameolProjec Proposed riverbed Sand/Moirim mining project from Betws
' Rivet for M/s Mankamevirwar inlrastructung
L m}-ahnunnwwmm Gatn No. 1396 @, Khand Nop.01
] No.
Y. | same ol Rivee Batwa
8 | Nameol Vilage Bhedishwrd -
% | Temsll Wasip
! 10, Paatriet . Inlaun, Utias Pragdesly
15, Mame of Minor Minersl | Sand/ Morram
12 Senctioned Lease Ares {In Ha] 20.242 ha
£3. Winasbie Area fin Ha ) ) 15624 ha
25, Misx . Min rmRL within aess sres Max- 104.7 miRL
b - 97 miL
36. Pilar Coondinates [Vartfiad by DMO) Pilar No ) ]
A 25"SY'44.50°N P64
B} ISTSTRMe TEHI26.07%
[ ISSIIIION | MOS0N94TE
b ISFALE’N 19901 367E
12, Totad Geologics! Resarym £.19, 150 Cum
138, Tolal Mineable Reserves 303,630 cum

Phone : $1-511-1300 541, Rex 1 99-533- 2300 543

ekt : wrwaciomap it
-
Shet Nirmel Kot Thword,
R0 204, Budhauliyana Ruth,
 bstrict- Homivpa, UiP.
(PT35S S p— Ovte: R0 May, 2000

$ub:  Terrms of Reference hie SendMorrum Mining fram Setwe Kiver bod 3t Gata Mo.- 13966, Wand No~
1, Vilage-Shad Xhurd, Kalpl. leloum., M/s Maskamashwsr infrastructurs, (Laasad Arsa-20.42 Ha.)

Daar Sir,

Plvas eefer to your applicetion/letier deted 17-01-2020 & 04-02-2030 sddressed to the Secrwiiry,
SEAC, Directorats of Emviroament, U.P., (ucknow on the subject & sbove. The matter was considered by the
Statw Livel Expart Appraissl Committas in s masting held on dated 2802-2020 and SELAA in its meeting dated

08-03-2020,

upmmmwhmmmmmmmmm
" ndis Pt Lid. The proponent, through the documents submitted and the presentation made, informed the

tommittes that:-

1. The erwironmentsl clesrance is soaght for Sand/Momum Mining rom Betwa Rhver bad ¢ Gats No,~

Aren-20.42 Ha ),

1. Salient features of the project s submiited by the project proponant:

189630, Khand No.-2,Vilege-Bhed] Khord, Kaipl, Jalaun, M/s Mankemasiwar infrastructor, {Leaied

19, Tolal Propossd Production (in v

15,18,150 m3




0. T Fropascd Prodveioni e (307830 cum
21. Sarctionad Period of Mine leas & yoars
22, Produttion of mine /day 1167.8 MT ' ' _
__21. Mashod of Mining Semi-mechaniied
24, Mo, of working deys 250 dirys
25 Workinghovrs/dey B hewsts
|26, No. Of workers ‘ 1
K23 Tyoe of Land Gmnm:qd "
[ 29 thumate Depin of Mining(3-5 yoar] 22m . ‘
[ 30, Nearen metaiod rand from ske 5.1 km W) - .
31. Waster Roquinemant Pu: pose Walee Requirenent {10}
) Outt Suppoesbon R E
| Dyinking Y]
Groen Bell 0.05068
—— : ' Total HASND
32 Mamw of OC1 Accreditnd Conmitant wmmmbﬂ-m.ug, -
Mo an period of vilighy, —
umwmwm b . -
ptoject ot
(a0 in aivy vt -
34, Dataily of 500 ro Clustar Map & 1 Latar Mo $90/Chand-M.M.C-30
coetiicate haued by Mining Office
|35, Detslls of Leasns Acen io approved DSR | Detals of leass area is given In DSA
36 lﬂmh and breadih of Hawl Road Lergth: ummm &m
37. No. of Trees to ba Planted 103 planzy
3. Thae mining would ba revirictad to untsturatod mﬂyMﬂmmiﬂMﬂm
imtersact the ground waler table 28 amy poing of time,
A mhpmllﬂdounmmmlwdtMmﬂqummmmnlu
Hotification 14/08/2008.
5 mmmopuuunmmhmuuMMuuﬂmUH-MMWhm
Tragile 10ne sach. as haibitet of any willd fagng,
& There bs no igation pending in sy court regarding this project,

R

The peaject propasal falls under catagory-1{al of £UA NotiRcation, Mlnmm
Fox the preparation of TLA teport, tha frquett was made by th project proponent 0 conler tha

Mitaling data for the pariod of Decymbar o Falaraary, 2019 vide letter dated 01/50/2019. Thi commitied
discussed the matier and concurrad with the requast snd recommendatt te s following terms of reference
(YOR] tor the preparstion of EIA.

2

ax B

a8

28

AR pages of technical docurmenty/BIA/EME e shouid be signed by the consutant asd projact
proponent both,

Copy of o8 the snplysly reports signad by snshyt sgxscoved by NABL or MofFRCC shalt be snneasd with
the ELA ropart o ociginal snalyals regorts thould be presented at the time of presendation.

MOU signed between the project proponent and the comulang sould b submitted.

The project proponent shall obitsin the foresl cleacance and parmhsion of Cemrel snd Ste
muwwmmmafmm)mmmmmm

mmummmmﬂmmmmmm-mmmmmm
case there U1 any diffarence clarificatlon) smendment letter om competent suthaorily shall be

rud progiucticn por anman mantionsd in DSR and Lol

Pubic hasring shall be conductad w per ELA notiflenion, 2006 [as smended).

¥ the proposed project s Hiueted in notified sres of ground water extraction whare trestion of new
it be taken and he subotied to SEMA.

Campoita map with inteirediste coordinatas varified by Diatrict Mining Oficer.

Year-wise production detsill since 1954 thould be ghen, dssily aing the Mghast production
schiaved in any ons year prior o 1984. K may sbo be categerically informed whether there had hees

Pagu2ofs
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nﬁWhWMthmknmmmmmuﬂmwdmm
of the mine leae)| thell ba carried out. Detaii of fore snd fauns, srdangered, sndemic snd RET
Speciex duly mnhanticsted, separately for core and buffer zone shoyld be fumbihed baied on auch

priniary fleid survey, clearly indicating the Schedule of the fauna present. in cose of sy wheduled-1
fauna found in the study mes, the necessary plan alongwith budgetsry provitions for thelr

conpervation shaukd be prepared in conndtation with $tate Foart and Wikdlile Departmat aod detalls

furnished. Necassary sliocation of funds Tor implementing the same thould be made ss part of the - -

project cost,

Prandenity 1o Areas declarsd as 'Critically Polluted” oF the: Project areas Mcely to come urwder the ‘Aravall
Range', (stiracting court revirkctions for mining operations), should akko be indicated and where 10”
raauined, chearance centificatiom from the prascribed Authoritles, such s tha SPCB o Stale Mining

Dapariment thould be secured snd furnithed to the affect that the proposas mining activitles coukdba

Similmty, for coastal Projects, A CRZ map doly authenticated by one of the suthorited agencies

demarcating LTL. HTL, CRZ anea, location of the mine lease wirt CRL coastsl festures suxh 8

mangroves, i sy, should Be Samished. (Note: The Mining Projects falling under CRZ wauu also nead
to chiain appooval of Lhe concermed Casstl Zone Management Authority}. :
AAR Plan/compensation detalls for the Project Attecited People {PAP) should be-furmished. whiie

Jpreparing Lhe RBA Plan, the relevant Stave/Hational Achsbilitalion & Resectiement Polity shoukd be . .
kipt in visw. In respectiof SCs JSTa and other wesher sections of the soclety in the study area, & nesd

besed sample survey, familywise, should be undertalun to ssess thak teguitemaints, snd action
programmes peepared and submitted acrordingly, integrating the seclorsl programmes of Ene
departments of the State Government. It may be clearly broughl out whethier the village(s} loceted in

the mine lesse ares will be thifted or not. The ivues relating to shifting of vilage(s) h:ludiﬁl their RER -

an SOCI0-ELONDMIC Speciy should be diacussed in the Repaoit.

One seswon (noo.monsoon] [le. March-May {Suminer Sexson); Octobee-December (po-u monin -
season) ; December-February [winter season)iprimany basetine dats on amivient alr quality sy pec CPOB”

Notification of 2009, water quality, noise keved, soll and Nors and launk thall be calbected and the AAD

and other dats 10 compled presenied date-wie m the €A snd EMP Repoit, -Sltesprullc

meteonclogical dats should dlso be colected. The location of the moniioring stations should be such
to represent whole of the wudy aree and potified keeping In view Uhe pre-dombnsnidownming
direction and eathon of sensitive recepian, There should be sl least one maniloving station within
500 m of Uer mine lause in the pro-dominant downwind direction, mm:mlcumwmd

.. PMAD, pasticularly lor free siica, should be glwen.

Al quality modeling should be catibed oul Tor prediciion of impact of the project on the air quality of
the arey. It should slso Lehe Into accpunt the impact of movemant of wehicles for irpmportation of

. minarel, The details of the modet used and inpul parametars yed foe modeling should be provided.

n

34)
»)

L
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The abe quality contours may be shown on 8 kcation map cleardy indikating the location of the she,
location of sensitive frcemors, i any, and the habliation. The wind roses showing pre-dominant wind
dirsction may siso be indizated on the map.
The water requiramant for the Project, its availability and source thould be furnshad. A detalled waler
balance should siko be providad, Fresh water roquirgment for the Project shald be indicated.
Naceugry cisarance from the Compatent Authority for drawd ol rquhm auanthy of water lor the
Project thould be provdded, .
Doscription of water conservation meawures proposed 1o be adapted in the Project thould be ghwn,
Detsils of tainwater hanmtting propased in the Project, H sy, should be provided,
Impact of the Project an the water quslity, Bath surface snd groundwester, shouid be ensatsed and
necisary iafequard reanires, IF stvy requiced, thould be prosded,
Baund on sctual monkosed daty, # may cleady be shown whether working witlinterest groundwater,
Hecxssary data and documentaiion in thix regard may be provided. In case U working will inforsect
groundwater table, 3 detailed Hydro Geclogicel Study thould be undertaken and feport lurmished. The
Report inter-alia, thall inchude details of the squifers presenl snd impact of mining activities on thee
aquiiers. Necessary permbssion Irom Central Ground Waler Authorlty for warking below ground weter
e for purmping of ground water shoukd alio be abteined and capy hirmddhwd,
Owtaily af any iwream, wasonal or otherwiss, passing through the lease arca snd maodificmion /
diversion propased, H sny, snd the mpact of the tame on the tydrology should he brought out,
Inornvation an ste slevetion, working depth, groundwater table e, Should be pravided both i AMSL
‘ Pagedolid
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ay Increasy I prodoction after the EIA Noufication 1994 came imto force, w.rt. the highest
production schieved peioe Lo 1994,

A copy of the docoment In support of the Tact that tha proponent s the rightful lesses of the -mine
shoutd be ghoen.
Andummmummwmmm.:nmwmmmmuhmmmwhm
angther in terms of the mine lease srea, production levels, wasie generation snd s managermaent,
mining technelogy etc. and should be in the name of tha lessee.
mmmﬁmmn!mnﬂmhmna.wmmﬂntummmmfm
topographic theet, geomoarphalogy and geology of the area should be pravided. Such an Imagery of
the proposed ares should deady show the land use and other scological fertures of the study arma

. [cowe pad butier 1ane),

mmmnmmmmﬁhmtmhlsommmmw
map of the area, geomorphalogy of land Torma, of the srea, sxisting mingyals and mining history of the
area, important water bodbes, 1tra ams and rivers and soil charactenictics,

Details aboul the land propased for minkng scthities thoukl De given with nformation ot 10 whether
mining confores (o the land use policy of the State; sy diversion for mining should have approval
fram State lind use board of the concerned suthorty. -

% should be clearly ststed whether the proponent Company hae & wehl tald down !Mmmmﬁlw

_appraved bry ks Board of Diregtor? Il so, & may be speit out In te ELA Report whih Sescription of the

presitbed operating proceis/procaduries 10 briag tnto foewn sy infringement/devistion) violaten of
the eovirormental or forest narms/ consfitions? The hierarchical system or sdminivirative order of the
Company to daal with the ervironmental hsuet and (or ansuring comphianta with e EC condRions
may alta be given. The tyttem of reporting of noncomallances / violetions of erwironments! norms to
the Board of Oirectars of the Company anlfor. sharchalders or stekaholders at lange, may ilso be
detaied In the EAA Report,

imon 1elating to Mine Safety, Induding subsidence shdy In case of undarground mining and sicpe -

sty n case of open tast mining, blaving siudy etc. thould bir delsiled. The proposed safeguacd
meaiuTes In 0ach caie thould B be grovided.

The study atea will compilee of 10 km rone aound the mine leise rom lesse peripbhery and the data
contained in the EIA such & waite generation eic, shopld be for the file of the mine / lease petiod.
Land wie of the study srea defineating fareist srea, sgriculiural land, grazing land, wildite sanctunry,
national park, migratory saues of faune, water bodies, buman wettiements and other ecological
fealures should be indicated, Land use plan of ths mine lease area should be prepared to enaoropets
preoperational, cpeiational and post opeational phasrs and sbmitted, Iinpact, d sy, of thange of .
tane! e should be given.

Detaily of the land foe any Ovet Botden Damps mtﬂdq the mine loate, such o5 sxtent of tand soe, -
distance from mina leasse, ity land usa, RER issues, IT any, thoukd be givan.

A Centficate from the Competent Authority m the State Forast Department sthoukd be provided,
eonfuming the iwolvement of forest land, if any, In the project sces. In the event of sy contrary cibim
by the Project Froponeol ivgardwyg the status of forts, tha 1lie may be inspected by |he State Forest
Degarument. shong with the Aegional Office of the Ministry to escertaln the sistus of forests, based on
which, the Certificate in this regard as mentimed sbove be lssoed. [n all seh cases, & would be
depsltabie for representative of Uwe Stale Forest Depastimant 16 ausiyt the Expert Appraisal Committees.
$atus of forestry clearange for the broken wvp ares and virgn forestlind lnwolvad In the Project
including depotition of net present walue {NPY] and compermastory afforeiiation (CA) shoudd ba
indicated. A copy of the torestry clearanos showld also be furnlshed,

impiemend slion status of recognition of forest iighty under the Stheduled Tribes wvd other TrasdRioned
Foreit Dweslisrs (Recognition of Forest Righta) Act, 2006 should be indicated.

Tha vegetation intha AF J PF aiem in the ttudy ares, with neceisany dotails, thould be gheen.

A study shall be got done 16 ascertainhe impact of the Mining Projec oh wikdithe of the iudy ared 3
detadds furnished. Impact of the propect on the wildife in |he surrounding and any gther projectad ares
o accordiogly, datalled miligative messures required, should be worked put with cost implications
and submitied,

Lotetion of MHatlonal Farks, Sencluaces, Oiaphere Resenerd, Widlife Corridors, Ramaar e Tiger/
Elephant Acaerery/{exiiting 51 wall a1 proposed], Il any, within 10 tm of the mine lease should ba
chearly Indicaled, suppened by a location map duly authenticated by Chief Wikilife Warden. Necesssry
dearance, a1 may be applicable Lo such grojects dus (o provimity of the ecologically sensitve srem »
mentloned above, thauld be oblained from the Standing Commiites of Hathonal Board of Wikikle and
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a1y Athmbuummmmﬁmnhnmmtmwnhmpmmuwﬂmm

‘ the Knear and quantitative coverags. pianl specikes and tene frame) and submitted, keeplag fa ming,
the tame uill have to be execited up front on commenceinent of the Project. Fhase-wiie plan of
plantation and compensatory afloressation thould be charted chearly indicating the arep to be oversd
under plantstion and the species to be planted. The datells of plantation alisady done thould be
@iver. The plant species selectad for green belt should have greater exalogical value and thould be of
wmwmmmmmmmmmmmmmmwmsm
which are talerant 10 poliution.

A2} mnmlmtumilmmmunmmmmmuhhdkﬂtd.ﬂnhﬁtdlmmh ;

truck 1radiic 21 8 resuit of the Project in the present road rtwodk (indhuding those: putside the Project
areal should be worked oul, indicating whether it b capable of handhng the Incremental load.

Armangemant foe impreving the infrastruciure, i contemplated {nchuding action to ba taken by other -

agencies such 25 State Sowernment) should be covered. Project Proponent shall condud Impact of
Transpartation study as per indian Road Congress Guidelines,

A3} mnhomummmmmm:oumwmmmmmndmdhﬂ-
Eih Report,

A8 Conceptusl post mining Land use and Reclamation and Restoration of mined out sress (with plans and

+ with adequate numbier of sections) should be ghren in the EiA regort,
A5)  Occupational Heakth impacts of the Projst should be anticipated and the pmpand praventive
T measures spelt out In deiall, Detwils of pre-placement medical examination and periodical madical

examination schedules should be incorporated in the TMP. The praject specific occupational health
miligation mestures with tequired facilities proposed in tha mining st may be detaled.

T

v

L

Tk
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-BGY o Public heatth Implicationt of the Project and redated aclivities for the population in the impact none
muhmtmthﬂvmmmmmdumﬁmm should be detalled alnag with
- buytigetary allocations.
l?h- Mnmmdwcbmmﬂ:shn!hmmmdhﬂhm»ﬂubdmmﬂymﬂmh
+ provided by the Project Proponent should be indicated. Ad fae a3 possibde, qmmm chrandions
may ba given with time frames. for mplementition.

T4 Detaled environmental management plan IEMP] 1o miigate the enviconmuntad impacts ahich, shovkd

inter-lin include the Wepacts of change of land use, Jois of agriculturad and gracing dand, & sny, -

oitupational health impacty besides other impacts specitic o the propowed Praject. . 2
" 4% Public tiearing points rilied snd commitment of the Projeet Proponent on the same along with time
. hound Acton Plan with ldgelary provisons 1o mplavnant the mmouhibnptwiﬂm:ad alo
; - incormporated in the finsd EW/EMP Report of the Projecl.
- 80) - Details of lugethon panding against the project, it anry, with direction forder pmcd wmmﬂ Low
- agminat the Projpect should be given,

ey ©

Y §1]  The cost al the Praject [caphal cont and recurring coit} as well a1 |Mmmdunphmmhnd
%

q » ENP should be chearly splt o, s
531 A Disaster managemunt Plan thall be prepired and tncludad in the tWEMP Report, -
S Beneliis of the Project H the Project i hnplemented should be spell oul. The berafits of the Project
shall chear ly indicate ervaronmenral, socisl, stonomic, employment potensial, ste.
S4)  Basides the above, the below mentioned geactal polnts sre sho 1o be foBowed:-
8} Executive Summary of the EIAJEMP Repon ‘
b) - Al documents 1 be propedly referevond with index and continuous page numbenng.
€) Where data are presented in ihe Report especially in Tables, the pariod I which the data were
celecied and the sources shoukd be lndlcuad
@) Proiect Proponent shall enclose &l the sralysivesting reports of waler, aiv, wlt. rokd k. usng
the MoEFRCC/NABL accredited lsharsyorion, AR the original onalysia/testing reports shovid be
wvaliable duding sppeaisal of the Frojec,
€}  Whace the documents provided sce in 8 lenguage ather than English, an English transistion shoukd
be provided,
f) The Questionnaire for covirorumentsl appraisal of mining projects u dmm axler by \he
Mintiry shall slio ba Miked snd submilted,
8} While preparing the EIA mport, the nstnactions for the Proponents. and instruction: for the
Comultants Itsued by MoEF BLC vide O.M, Mo, -1 10137017 3000-18. 81} daved dth August, 2009, which
e pvaitable on tha wabaiie of this Minhiry, shoukl be followed,
k) anmmammmmmﬁmmmmmmmlmmm
Page 5 of l
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and prrmiysion should be sought, 89 the TOR may slo have to be stered. Post Public Hearing

- : ' the PH. process] will entall conducting the PH again with the revived docmmentation,

' -~ 1} A2 per tw circular no. 3-31011/618/20104A {1} dated 30,5, 2012, tertified report of the sistus of
C omptiants of the conditions stipulated In the sovironment clearance for the sxisting operstions of

mmmnwwammwmommmﬁmmmww

R Chenate Change, &5 may be applicable.

(.  for securing the TOR} thould be brought 10 the sttention of MoEFRCC witly reasons for such changes

. . changes In structhure and tontent of the draltl EAJEMP [other than modifications aising oue of -

D e €1A report should also indude: (1) surface plan of the ares Indicming contows of maln
© topographic festunes, drainage and mining srea, (H) geclogical maps aud sections and (] sections .
of \he mine pit and external dumg, If sy, diarty thowing the Iand features of the sdjohiing ares. ot
N S T Thisis to request you 1o 1ake further necessary acthon in matter as per provisions of Gaette Notification ok
B bo. 5.0. 1523F) dated 14/09/2006, &3 amended. You are advised to subwmit the EIAZEMP Inoxeporsting
recommendations of public heasing for further conldaration of the matter a3 per protedure lald down In the
FUD Gazetle Notification SO 1533{E) deted 14/09/2006 &3 scnended. Tha matrer wili aat be considarad pondlu il .
i\ S mrﬂvam lsmmd .
* : ) #
o 1. The Principal yecretary, mpmmm! r_mﬂm-nmn Gowt, of Untar Pradesh, wm ' ,:‘

1 Advitor, A Oividon, Ministry of tvlrontwnt, Forpsts & Climide Uunn. Gowi. of Indis, Widirs
oo Parpavarsr Blowan, Jor Bagh Road, Aligan]. New Delhi, \

;, . =+ B addxional Director, Regional Office, Ministry of Enviconment., & Farasts, (Cantrat Hagion), Kendriym .
: | |

Bharwan, Sth Floor, Secior-, Algan], Lucknow.
‘ - A, Oistricy Maglatrate, Jlsun.
! . 5. Tha Member Secratary, tLF. Mihnmnml lnani. TC-12v, Faryavaian Ismn.mnm and, Gomt
Y P m Lnchrvew.
¥ o 5 Copy to Web Mastarf guard s,
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o 25, The excavated mining materinl should bz carried and transported in such a way that m~‘ :
obstruction to the free flow of water 1akes place. Suitable measure should be wken and detsils to

Awnerawu Mo i —I0

23. Health/Insurance card, Medical claim, regular bealth check-up camps, facilitics shall be provided
te the regular/iemporary/Contraciual or any base workers. Copy of reccipt shall be produced to
the Directorale of Environment along with the compliance repart,

24, Measure for conservation of waler through rainwater harvesting and cleaning and maintenance of
natural surface water bodies of the nearby areas may be considered as one of the activity in CER.

be provided to concern Department.

26. Width of the hayl road shall be more than 6 meter.

27. Submit snnual replenishment report certified by an authorized agency, In case the replenishment
is lower than the approved rate of production, then the mining activity / production levels shall bo
decreased / swpped accordingly till the replenishment is completed,

A prosentation was made by the project proponent along with thelr consuitant M/s Cognizance
Reseurch Indin Pyt Ltd. The proponent, through the documents submitted nm! the pmenmlun mate
lnfwmul the commituee that;- _

{. 1The environmental clearanee Is sought for Sand/ Morrum Mining at Gnta No. 1396 T, Khand No

‘0F, River Betwa  Village-

Bhedikurd,

Tehsil-Kalpl, District-Islaun  State-U.P.of Mis

'Mankomeshwar Infrastruciure Lensed Area 20.242 Ha.

2. The tsermu of reference in the nutter were issued by SEIAA, UP. Vide lotier no.
55/paryw/SEIAA/S44872019 dated 20th May 2020

3. The public heuring wus organized on 18/08/2020. Final EIA regort luhlmtted by the project

pmpuncnt an 29/08/2020.

-4, 'iuhcm features of the psoject us submisted by the praject proponent
1. | Gneline proposal No. SIA/UD/MIN/ST084/2020
2 | File No. ollotted by SEIAA, UP 5896-5448
3. | Name of Proponent ShriNicmal Kant Tiwari
4. TPull correspondence address  of | ShriNirma! Kant Tiwari
proponent and mobile No, | R/o 204, BudhauliyanaRath, District-Hamirpur (U.P)
Mnhl le No-
Immll- ] i
8 Name of Project Proposed riverbed Send/Morrum mining project from
Betwa River for M/ Manknimcshwar Infrastructure
o, Project location (Plot/Khasra/Onta | Gats No. 1396 71, Khand No. 01
No.}
7. Name of River Belwn 4 i
B, Namic of Village Bhsedikhurd
g, Tehsil Kaloi
10. | Divtret Jukaun, Utiar Prudesh
11, | Nume of Minoe Mineen] Sand/Morrem
12, { 16. Sanctioned Lu“n Area {in Ha.) 20,242 Ha

“g



Max- 103.1 mRLMin- 97 mRL

13.] 17. Max & Min mRL within lease
I4.] 18. Pillr Coordinates (Verified by | | Sanctioned Mining Lease Aren
DM@ Pillar No. | Latitude Longitude
A 25°53'44.50" 79°50'6.24"
B 25°%3'32,94" 79°50'26.07"
C 25°5323.20" T9°50°19.47"
L) 2575337 83" TO°50'1.86"
13. | Total Ceological Reserves 4,719,150 m’
16. [ Total Mineable Reserves in LOI 3,01,610m '/ Annuin
17, | Tetal Proposed Production 1518150 m'
8. | Proposed Production/year 3,03,630m"
19, | Sunctioned Period of Mine lease 3 years
20. | Production of mine/day 1167 8MT
21, | Method of Mining Senu-mechaniged
22 [ Nu, of wnrkmg days 264} Ditys
23| Working hours/ay 8 hours
24. | Nuo. of workers 133
25. [ No. of vehicles mnwmcnt!dny 108 ,
- 26. | Type of Land _ CUoverpment Land
27, Ullmmlc Depth of Mmm; Im o _
28, | Nearest metalled roud from site 24 Km . o
29, | Water Requirement PURPOSE REQUIREMENT (KL.D)
Drinking 1,995 -
Suppression of dust 948
Pluntglion 1338
.  Others (i any) -
- Totu] 12,625 KL.D
30.| 3, Name of QCI Accredited | Cognizance Resensch Indin Pyt Lid.
Consultant with QC1 No and period of | 1922, validity= 03-02-2022
, walicdily, [ :
31,1 35. Any litigation pending against the | No
_projest or land in any court
32| 36, Details of 500 m Cluster Mup & '
' centifienle issued by Mining Yes, centificd -
Officer
33, 37, Detuils of Leass Area in approved | Yes, given in the DSR
DSR ]
34, |38, Proposed CER cost Rs2817935inS year
35| 39 Proposed EMP cost ﬂnpunl Cont-Rs.9.0Lac
| Recuering Cost=4.20 Lac
36. | 40, Length and brendih of 11au] Road | Length: 0,950 Km, Width: 6m
37,141, No. of Trees to be Plunted 200 plants
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The mining would be resiricted to unssurated zone only above the phreatic water table and will
nod intersect the ground water table at any polst of time.

This project does not sitrict any of the general conditions applicable on mining projects specified
in E1A Notification 14/09/2006.

The mining operation wiil not be earried out in safely zone of any bridge or embankment or in eco-
fragila rone such as habitot of any wild fauna.

There Is na titigation pending in any court regarding this pmjﬁch

The project proposal falls under category-1(s) of EIA Notification, 2006 (as amended),

_' The commitice discussed the mutter and reconimended grant of environmental clearance for
the praject proposal slong with general and specific condltlons as annexed at annexures2 & 3 to these

minutes,

»
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17,
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19,
20,
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Before plnntnlim in a ulucled orea the soil lesting should be done and apecies 1o be chosen
accondingly, '

At the time of operation, project proponemt will comply with all the guidelines issued by
Government of India/State Govi./Disirict Administration related to Covid-19,
_Environment management in according 1o envitronmental stalus and impact of the project.
Selection of plants for groen belt should be on the hasis of pollution removal index. -

No niining activity should be curried out in-stream channel as per SSMMG, 2016,
Pakkamotorable haul rond 10 be madniained by the project proponent. -
A sepurate Environmental Management Celt with suitable qualified personnel shall be set-up
under the control of a Senior Executive, who will repott directly to the Head of the Organbzation.
Permission from the competent authority regarding evacuation route should be taken,

Project proponcnt should ensure survival of tree saplings. Mornality should be replaced from time
to time,

Site Pit phmngraphs should be submitted with date, time and pnkmwmurﬂimtu within 15 days.

One month monitoring report of the area for air quality, water guality, Noise level. Besldes flora
& launa should be examined 1wice a week and be submitied within 45 days for u record.

Provision for cylinder 1o workers should be made for cooking.

The capncity of trucksfractor for Joading purpose will be in 1onnes ns prmmpnﬂ Department
applicable-norms nnd standard fined by the Government,

Provide suitable musk 1o the workers,

Approach road kaccha is (o be made motarable and (ree saplings to be planted on hmh sides of the
rand.

Indigenous plants should hc planted according to CPCB guidelines md in cansultntion with locat
Divislonal Forest Officer,

The project proponent shall in 2 years conduct detailed replenishment study duly authenticared by
a QCI-NABET aceredited consultant, and the Distrigt Mines Officer. -

Provirion for 1wo toilets and hand pumps should be made ol mining site,

Drinking water for workers would be provided by tankers.

Mining shouli be done by Bar scalping methody extraction (typically 0.3 Hb6mor]-20) e per
susteinable sand mining management guidelines 2016.

o



21. A buffer/safe zone shall be maintrined from the habitation as per mining guidelines.

2. Corpornte Environmental Responsibility (CER) plun shall be prepared by the project proponemt
and the detrils of the various heads of expenditure 10 be submitted as per the guidelines pruvlded ‘
in the recent CER novification No. 22-65/2017-1A.111 dated 01/05/2018, -

23, Healih/Insurance cord. Medical claim, regular health check-up camps, facilities shall be prmwdcd ‘
to the regularfiemporary/Contractual or any base workers, Copy of rccc:tpt shall be produced to
the Directornie of Environment along with the complinnce report. :

24. Measure for conservalion of water through rainwater harvesting and clenning and mointenance of
natura! surfape water bodies of the nearby areas may be considered ax one of the activity in CER.

25, The excavated mining motetinl should be camicd and transported in such a way that no
obsiruction to the free Mlow of water lakes place. Suilable measure should be taken and detalls o
be provided to concern Depariment.

25, Width of the haul road shull be more than 6 meter.

27. Submit annual replenishment roport centified by an authosized ngency, In case the replenishment
is lower than the approved rate of production, then the mining activity / production devels shall be

. decreased / stopped accordingly till the replenishment s completed.

A presentation was made by the project proponent along with their consultant M/s PARAMARSH
(Servicing Environment and Development), The proponent,through the documents submitted and the
presentation made informed the commitiee that:- s

1. The environmental clerranice is sought for Ordinary sand/morrum mining along river Petwa in
Gata No. 01, 218Ka st Village ~ Kudrd, Tehsil- Garautha, Districi- Jhanni, U, P. fenge area 14.00
ha {34.58 scre)

2. The terms of reference {n the matier were issued by SEIAA, UP. Vide letter no.
| 35&’pn1‘yw‘SElAN544 172019 dated DBAG/2020,

3. The poblic hearing wus organized on 18/09/2020. Finat BIA report submitted by the project
propoacal on 300972020,

4. Sulien featurcs of the project as submitted by the project proponent

Onddine roport sulmitied ea (o TOR) A0 2020
Cu-line proposal No. _ - SIN UI‘!M]NIST 13872020
Flle No. allotted by SEIAA, UP [ $905/5841
| Name of Propanent ' Shree Tarun Gupta
Full cosrespondence addross of proponent and | Shree Tarun Gupta S/o Shri Ashak Kumar Gupla
mohiie-na. R/o-1346 naya 712, Kunjbihasi colony
i Gwalior road, Tehsil & District - Hianst ULP,
6 Name of Project Drdinary Sanil Mining Project
7. Project location (Piot Khasrn fGiata Nn.) T Gara No, 1, 218Ka
{8 | NameofRiver - BatwaRiver
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N g Bhedia{hurd. Tehsilﬁ !{alL,_ Q“g_ss_mg._.y Pe ShrlNlnu,L.Ey_nt Tlmrl, M3 "
e Mapkameshwar Infrastructure, {Leaped g,gg 40,43 Jigl F_!g Hg,:- AT
o BB9G/SA4BSIAJUR/MIN/GT0NS/2020
SEIAA agreed with the rocommendations of the SEAC to grant the prfnr -
“Environmental Clearance to 1he proposed project along with all the general and specific S
conditions a5 suggested by the SEAC adding following specific conditian as follows:- ’
1. Directions/suggestions glven during public hewring and: commitmant mad! by thi s

project proponrent shauld be strictly complied. o
2. The project proponent shall obtain the forest clearance and pesmission of Central. - o v e
and State Government as per law under the previslons of Forest {msemllm} Act. <olew
1980 before the start of work. P
. ‘3, The mining lease holders shall, after ceasing mlnlnl operations, undertake ree -
grassing the mining area 2nd any other area which may have been disturbed due to
their mining activities and restors the hnd toa mdlunn which Is fit fox :mwth of
o ,4 !udder, flora huna elc, AR

i St . . . . . ,.34
E - = © s .'1

& €

18, §gnd,fMgrggrq Mining wnlnr;gl m;w; River _Becl in G;ta Hu, DY 218: !(n, Vll}lge- l(ut_lrjl
to L 7 Tehsil: Garautha, Districl- thamb,  ShelTarun : 14.00 ha, F_!Iejg__ 8 4
S 5305/554151A/UP/MIN/ST138/2020 o
SEIAn agreed with the recommendations of the SEAC to grant th: priar
Environmental Clearance to the proposed project along with aff the general and specific, -
"conditions a3 suggested by the SEAC adiling following specilic candition as follows:-
. 3. Directions/suggestions given during public hearing and commiiment made by the
‘ praject proponent should be strictly complind, o
T " "2 The projecl proponent sholl obtsin the forest clésrance and permission of Central
7 and State Government as per law under 1hu pmvlﬂuns of Famst {tnnsuvatian) Aet, T 7
MEELL LT 1880 before the start of wirk, 3
* 3, The mining lease holders shall, afker ceasing mining operations, undertake re-
“ grossing the mining area and any othier arpa which may hove been disturbed dueto
. thuir mining activities and rastors the land !o a condition whlch is it I'ur ;rnwﬂ\ nl‘ .
C 7 fodder, fora fauna erc. ;
"<l i the proposed project is situated in notified area of grovnd water extraction, where‘
~*  treation of new wells fof ground water extraction is nat alowed, requiremant of
feash water shall be met from alternate water sources other than ground water or
legally vulid source and permission from the competent autharity shau be abtained
tousedl.
Sand Mining from Rl\rg bed, at mand NO"‘ 42. U-llgge From Ganga Tens Sangen)
L mﬁumm Tehsil Karchhana, Districl: Priraﬁ“lku;&thsmmmm
CoaN L Arah 0 haFile No, 5814/Ppesal No. SIAJUPMIN/LTIGAR2020 - ’ e
SEIAA agreed with the recommendations of the SEAC to grant the pror . .
"2 7 gnvironmental Clearance to the proposed project along with all the general and specific
AN conditions as suggested by the SEAC but the SE1AA replaces the specific condition
o owloe - fegarding cluster centificate as *If in Juture during the progressive mining this icase area -
. becomes part of chuster Le. srea equal to or more than 5 ha., limited 1o B-1 category, -
o7 then additlonal conditions based an the CIA condumd by the concerned leasa holders,

4
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innexunt . No’—~Jg ——

}, MLMBWMAWMWW

Directorate of Environment, (L2
’ Wineer Kbwenl-1, Govst] Magas; Locknow - 226 010
: Mhooe :9)-522-2300 341, Fx: 93520200 363
f E-mndl : dornplko®yaboo.com
* Wichale : warsiatiamgcom
| ™
$/o Late Madsn Mohan, * o -
/o 204, Budhauliyens Rikh, ~

Olstrice- Hamirpar, UP.

Sule: Mﬂmwhwm&:nmmmmmﬂhnmm

h"- . : .
Please refer to your applicationfletter deted 27032020, D4-01-7020, 24:09-2020 & 06-10-2010
sddrassed to the Sscreinry, SEAL, Direciorate of Envisonement, ULP., buchvitw on the sublject a3 shove, The Stata
wmmmmmmm-mmMWMmmwmmmsm
mesting 14-10-2020, 1
AmnMMMMMmWHMMMMMMthm

mmmmmmtnmwmm“hmmmmm
committes that:-

- 4 The environmantal clesrance i sought for Sene/ Morrum Mining st Gats No. MEMMO&M '

Satwa Village- Bhacilkurd, Tehsi-alpl, District-aleun State-U.P.of M/s. Mankamashwer inrnum

Leased Ares 20.341 Ha,
& Tha terms of refarence i thie ssatnr wars Jsiied by SEAA, L. Vide latter mo..
dated 20th May 2020
2 The public hearing wes orgaaioed on 18/08/2020. Anal
25/05/2020.
& Sakient features of the project ar iubsatiad by the pro] n e
[ 1 On-line proposal No. SWUP}MEN[SM{M
2 | FieNo sllousdbySEAAUP | 3896-3448 B
3. | ®ame of Proponent ) Sheittireont Kank Tiwarl
4. | Full corexpondence sddress of propanent | ShriNtrmat Kant Tiwarl
and mobile No. Rjo 204, Budhaul
Mobtie Mo-
» : . | Emat- .
5. | | Namacof Project ) mpmdmmwmﬂ-mmhmmmm
o Rives tor Mfs Mankameshwisr infrastruciune 4
& | | Projectiocstion Fioi/irasma/ata NoJ Gota No. 1396, khand No. 00 e
7, Name of fllver ' Betws -
§ | | Mameotvilage | Bhedtkburd
9 | ] yenst Kalpl ,‘
30. | District ] - Intaun, Uttar Pradush
11. | Name of Minor Miners | Sand/morrum
12, | 16, Sanctioned Leass Area {in s} R
13} 27. Man & Min mAL within lease arem __=3-Max-104.1 mREMin- 57 miil
34,738, Pilar Coardinates (Verified by MO/ Sanc:hﬁgd Wining Lasss Aren
\E f:pillarNo| 5 | Latitude Longitude

IETASE TSO6IR

L2



25°51 319" 79°50°26.07°
| € 25°53°23. 20 79501947 B
] 25'53'37.83"° T¥50"A8"
18, | Total Geolopgical Reserves 479350 m"
16. | Tota! Mineabie Reserves in LOJ 3,03,630m _/Anewstns
17, | Yota! Proposed Production [15.18.350m”
__18. | Proposed Production/year 3,D!,53_-Duf _
19, | Sanctioned Period of Mine lease § yeans
20, | Production of mine/day 1167 AMT
21 | Meihod of an‘ v | Semi-mechanized
22, | Mo. of wotking days 160 Onyx
23, | Working hours/day Shours
W, | No. of warkes 132
15, | N nluhkiummﬂn 103 -
36 | Typeoliand Governmentland
27. | Ultimate Depth of Mining Im
28. | HNesresi metalled raed from site } 24 Km
29. | Water Requirement T PuRPGSE RECUIIREMENT mol _
Deinking 3.995 '
Sugprevsion of dust 9.43
Pantalion 3.1%
Others i any) -
— 1 Total 146I5K0
30. | 34 Nama of Q1 Accredited Consuitent | Cognizance Research india Pt Lid,
with (11 No snd pariod of validity. | 1922, vabdity= 03-02-2022
“TL. | 35 Any itigation pending againet U | No
| projoect of land in myy count
" 32. | 38, Detsds of SO0 m Chuiter Map K | Yas, cortified
— m:gmwnmdwmmom . v *
33. | 37 Detaih of Lease Area b approvad DSA §  Yes, given in ths DSR
34. | 3B, Proposed CER cont R128,17.915 in § year
35 | 9. Progoced EMP cost Capital Cost-Ri.9.0Lac
! e er———— Recuring Cost-4.70 Lac
56 1 40, Langth end Beoadth of Hawl Roed Length: 0.950 Km, Width: 6m
" 37. 1 AL No. of Trees 10 be Planted 200 planty
5 The mining would & restricied 1o unsatursied 1cne only shove the phrealic m-rubhmdﬂmt
fmerarct ¥he ground wated table M any point of time,
& This project dors not attract any of the general conditions appficeble on mining projects spacilied In A
Netification 14,/05/1006,
7. Thu mining operation will noy by carried out i salety sone dmhﬂunrm:hw
o0 uch a1 habitat of any wiid fauns,
L Thera is no litigation pevding in any court regarding this project.
8, The project propassl Tells under citegory-1(s) of EIA Notification, 2006 tas smiinded).

Sased on the recommendations of the State Level Expert Appralaat Committes msating held on 08-10-2000
on the abowve sald project, the State Leve! Environmant impact Assessment Authordty mestings held on dated u-
40-2020 haz decided to gram {he Environmental Clesrance 10 the title projecs for collection of 3,03,630m®

FAnevern s proposed laase ares 20.242 he subjuct to effactive implamaentation of the following General Conditions
mdmumuand!w

-mmlmtmhhnmm of mining fese i favowr of prolect proponant by
mtﬂmmwmmmm
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Any change o mining ares, -Khasra numbers, entalling capacity addition with change in process and.or = .(r
mining technology, modernization and scope of working shall again require prior Ernvironmental Clynrance . .«%
# as per the provisions of ELA Netification, 2006 {as amended). -
g<. 4  Precise mining area will be jointly demarcated at she by project proponant and officisls of Mining/Revence =
K dapariment priar to starting of smining operations. Such she plan, duly verified by competent authority
- along-with copy of the Environmental Cleasance latter will be displayed on » hoarding/board at the !h! A -
copy of site plan will also br submitied 1o SEIAA within & period of 02 months. . .
! 8. Mining and loading shall be dons only within day hours time, : K
6. Nomining shall be carried out in the safety rone of any bewge and/or lmblnlumlnt. : h .
7. K shall be ensured that standands related (o ambient aly quality/eMuent as prescribed by the MMW uf < f
» 2= Erwieonmen) & Fovesls ane sirictly complied with. Water spvinklers and other dust control majors shoukd be bk
applied to take-care of dust generated during minlng opadation. Sprlnhm of water on haul roads tocontrol
: dust will be ansured by the project proponent. - %
"8 Al pecassary statutory clesrances shall be obtained before start of mining apm!lnns i this mtdltiun s 5
viglated, the clearance shall be automatically deemed to have been umled . e
' v 8. Parking of vehicles thould not be made on public places. " T i%
30 Notree-falling will be done in the leased e, escept only with the pmnluhn of Forast n-pmnum.
11 Nowildiife habitst will be infringed. R
12 It shall be eniured thii excavation of minor minaral does not distwb o change the undum sol .y
- charmcteristics of the river bed foasin, where mining is caried out, B
13. It shall b ensured that mining operation of Sand/Moram will not ln m way dlmub the, wlucly ind flow &
patiern of the river water significantly. - &
+ M, W shall be enaured that there B no fauna dependant on the river brd or aress chose 1o mining for it nurlnl. ] ;g
,, A repart on ihe ssme, velted by the competent authority shall be submitted Lo the RO, PCE and SEIM v
: = '« & wihin 02 months, I
o0 O 18T Primany wurvey of Nora and Taund shall be camied out and dats skali be mhmlmd w0 ihc RO, H:B nnd SEM .
ST within iz enonths. o
. . 16, Hydro-geological tudy shaWl-be carried out by » reputed organizationfinstitute withln six months and i
es1ablish that mining In the st soan will not sdverasely affect the ground water regime. The report ahall be
o submitted to the RO, FCB and SELAA within slx months. in case adverte Impm ls ohﬂmd fanticipated,
- mining shall not be carried oul.
" Adeguate protection againy dusk snd other tmﬂmnmnul pofiution dus to mining shall be muda " nhn

,‘.‘r., NN zz
Vi .
¢

) e )

5.0 T
H

T X

§ B

A R T e

+ - the habitations [ any} close by tha lease ares are not adversely alfected. The status of inplementation of-
ot -meatures \aken shall be reponed tothe RO, UFFCI and SEIAA sl thlt mhﬂw :huuld be tumplnud befors

“Separale viock piles shall be maintained for rmmmﬂ 10p M, i any, and the 1op sou mwld be mwml tar
: LE T green covei i plamation, L
S -

the start of sand minkng. L T
Meed-hased assessment for the neacky vllue; +ha¥ be conducied to study vcmomlt measures which can
help i improving Lhe quaiity of Me of sconomically weaker section of soclety, Income genersting.
projecisfoods such as developmient of lodder farm, frult bearing orchards, vocstionsl training etc. can form -

» pant of such pregram ma. The project propenent shall prowide upmln budget for Community
davelopment acthvilies #nd Income generating programmas. .
Graen cover development thall ba carded out foliowing CPCR mdelnu Inz:ludln: ulccﬂm nl‘ plant wmn ;
and i consultation with the focsl DFOfHorticolture Dificer.

Dispensary facilithas lor first-aid shall be provided n site, .
Self environmental sudit shadl be conducted annually, Eww !lwu nm thied pmv enw:mmnm mdn
shall be cartied out. :
The Dlatrict Mining Oficer should quarterly monitor complisnce of 1he stipulated cmdlmns The praject.
proponent will extend (Uil cooperation to Lthe Dhitriet Mining Officer by furnishing lhl Jequisile
datafinforration/monitoring cepodts. In casa of any violations of slipulated conditions Lhe mwk:t Minlng
Oibeer will repart 10 SELAA
The project proponent shall submit six monthly reporis on the slatus of comnﬂan:e -of the stipulated
anvirgnmental clearance conditlons ingluding ruultr.'orl'mnmtm'ﬂl dala {both in hard & soft mpiu] tothe
SEIAA, the District Qfficer and the tllplclht"he 4 n!fkc of the. ?.uu Fallutinn Cnnhol erd by m-
June and 13t December mw year, ¢
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A copy_of the clesrnce muumnum:wmmmummmmmmi

Muniicipal Corporation and Urban Local Body,
Transportation of materisls shall be done by covering the trucks / tractors with tarpauiin or other suiishie
mechanizm to avokl flugitive emissions and spillage of mineralfdust,

Waste water, from temporary habitation campus be property collected & treated before discharging m .

water bodies the trested stfiuent should conform to the standands prestribed by MoEF/OPCE,

Muratures shali be taken for control of noise level to the Bmits prescribed by CR.C8.

Special Meatures thall be sdopied to protect the nearby settlernents from the impacts of mining sctivities,
Matntenance of vitlage roads through which transportation ef mings minerahs is 10 be yndertaken, sthall be
cirtind-out by the project proponent regulnrly at his own expenses.

Meazure for prevention & controd of 1odl erosion and management of ult thall be undertaian. Protection of
dumps agalnst erosion, H any, shall be corried-gut with geo textile matting or other suitable matertal.

Under corporate soclal responsibiity a sum of 5% of the 1o0isl praject cost or total income whithever b
highsr k& to be esrmarked for 1otal leate period. its budget Is to be separately mainiained, CER component

- thall ba prepared based on need of kcal habitant. lncome generating measures which can help iy

upliftment of poor section of society, consistent with the tradilonal skifls of the people shall be identified,

The programme can Inchude activities such o3 development of iodﬂet farrn, frult bearing archards, free

distribuiion of smokeless Chols et

Pouibllity for adopling nearest theee viflages shall be explored and detalls of civic amenities such s rosds,
drinking water eic proposed to be provided at the project proponant’s expenses shall be womitted within
02 mvenths from the date of Issuance of Envirorment Clearsncs,

Tha funds esrmarhed for 2rvitoamental protection messurgs should ba kepl In separate srcount and
thould net be divected for other purpose. Year wise axpanditive should be reported to tha Minksuy of
Environment and Foresty and K Reglonal Cfice located at Lucknow, SEIAA, U.P and UPPCE,

Axtion plan with respect 10 sugpeticn/improvement and recommendations made and agraed during Public
Hearing shall be submitied to the Distrkt mines Officer, concern Aeglonal Officer of UPPCH and SEIAA
within 0} manths,

tnvironmental chensance ks sublact to abtaining clearance under the Wikdiifa (Protection) Act, 1972 from
the competeni authority, d apphcable 1o this project. ,

The propoaent shall ohserve every 15 day for nesting of any turte in the area. Based on the obuervations 30
made, Il Lurile nesting is observed, necessary saleguerd measores shall be taken in consultation whth the
State Wildlife Gepartment. For the purpoie, avweateness shall be crested amongat the workers about the
nesting sites $0 thet such sites,  any, are identified by Ihe workers during operations of the mine for taking

requised saleguard messures. n this regards the safety notified Jone thould be Rl w0 that the

hablist/nevting acea Is undisturbed,

The praject proponeiit shall undertake adequale sabeguard messures during extraction of river bed
malerial and enture that due to this sctiivity the hydro geological regime of the surrounding ares shall pot
be stfected.

Yhe project proponent shall oblain necessary prior prrmission of the compatent Avthorities for withdrawst
of requisite quantity of water [surface water and groundwalter), requited for the praject,
Approgelate mitigathe meassures shall he taken to prevent polivtion of the tver In consultetion with the
Siate Potiution Control Board. It shall ke ensured that there I3 no leakage of ol and grease In 1he river fmm
the vehicles used for transportation.

Vehiculsr pmbssions shall be kept under conirok and regulady montiored. The vehicles carrying the mm
shail nm be e rioaded.

Provision thall be made for the housing of construction libour whthin the site with all necessary
infrastructure and facilties such as fual for cooking, moblle tollets, mobile SYP, safe drinking water, medical
heatth care, criche ote. {(MoEF circular Dated ; 22-09-2008 regarding stipolstion of condifion ig improve The
Ining conditions of construction abour By shie).

Pecsonnel working & dusty aress should wesr protective respiraiory dﬂk:u and they should also h
provided with adequate iraining and Information on salety and health aspects. Occupational health
sufveillance program of the workers should be undensken pnlndk-llv 10 obierve any contractions due to
expotare to dust and take cormective meatuses, i negdey
A copy of the clearance betror shall ba senl by the pr grent to concerned Panchayal, ZilaParished/
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on the webslie of the Company by the proponent.

4. The eaviconmental siatement for each Raancial year ending 31st March In Feem-V- o5 % mandated o be

- submitted by the project proponent to the concemed Stste Poltution Control Board as prescribed under the
Environment [Protection) Rules, 1986, &8 smended jubteguently, thall sio be put on the website of the

to The Reglonat OMice of Lthe Ministry of Environment and Forests, Lutknow by e-mall,

L #S, mummrdmhpmmtnmnhnulobednnehmmlmtm!mdmmﬂhmﬁf

area nither on river bank or slong road side [Avenue Flantition).

4.  Debris from mnmmmumww:mummmmmummm‘ .

CE tha ambankment.
47, Safety measures to ba takan for the salety of the peaplt wrhln. #t the ming Jaase area should be giveh,
N which would also Include measure for treatment of bite of pelsonous. reptileinsgct Be snake.
1Ak, anukllmmuﬂmmdm:tupﬂmgunw Mines Azt and they shoukd be covered nndlrﬁl
a5 par roby,

% - .- o

1. Directions/suggestions ;m durlu pnhlc hnrln; and mmhm roade h\l the pm]m propnunt. ’

showld be strictly complied.
2. - Tha pioect proponany shall obisin the farest clearance snd permission of Centeal and State Govermnment
© &3 per Inw under the provisions of Forett {ronservation) Act, 1980 before the start of work.
'3, The mining fease holders shall, sfier ceasing mining operations, undertake re-grassing the mining area
=~ and any other ares which may have been dicturbed due to their mining activithes and rastors the tand 1o
- acondition which is fit for growth of fodder, Mora fauna atc.
;l. Before planiation in 2 salacing area the soll 1esting thouks be donw and spm.ln 10 be chosen accordingly.
5. A the Hime of aperation, project progonent will comply with &l the puidelines isswed by Gmmm of
oA IndiafSiate Govt./District Administration velsted to Covid-19,
8. Enviranment management in according to povironmental status and impact of the pmhct )
Uy, Selection of plants for green beht should B on the basls of poliution removal index. L
B. Nominkng activity should be carried out in-stream channal Bs par SSMMG, 2016, ‘
2. = Pakka matorable haud road Lo be malntained by the project propeaent.

-

1& A separate Enviconmental Managemant Call with 1ultable qualified pertonnet shil! tn et up unﬂar tha

r * control of a Senlor Executive, who will report directly to the Head of the Organtestion.
o173k Patmission from the compelent authority regarding svacustion route should be taken.

T L o4l Project proponent should enture sunvival of tree nplnu. Mortality shouid be replaced l’mm tme: to

T, time,
13, Site Pit photographs should be submitted with date, time and point-coordionte within 15 days.
14, One month monitoring report of the ares for sir quality, water quality, Molse level, Beskies ficsa & founa
should be examined twice 3 week and be submitted within 45 days for a record.
T 15 Provision 1or cylindar 1o workers should be made Tor cooking.
C 16. The capacity of Wutksfiracior for loading puipose will be In Inmn N pct e mpoﬂ Oepﬂtmtn!
SAA applicabie nooms and standard lixed by tha Government.
“i wa v 3 Provide sultable mask to Lhe workers. -
18, Approach road kaccha i3 ty be made motarable mdirn upllnﬂ 10 lu punm on bmh sides of the road,

" 19, indigencus plants should be planied sccording to CPCH guldtlhu and in consulation with local

Livinionad Fopest Officer,
* 20, The praject proponent shall ln 2 years conduct detalled mplmislnlnr llodv duly mhentlmed hY iﬂﬂ
B NABET sccradited consultant, and the District Mines Officer, T
- © 21 Provision 1o¢ Iwo 10lleis and hand pumps vhould e made st mining sitn _
22. Orinhing water loc wockeas would be provided by tankers.

"23. Mining should be done by Bar scalping methods extraction {typically 0.3 096 m ot 1 1N per ]

7 sustainable sand minkng menagement guldelines 2016,
T 24, Atwlferfiale rone shall be maintalned from the habitatiin &s per mining guldelings, :

: 25 Corgorate Envircnmentsl Rewponaibility {CER) pian’ ﬂml be grepared hy the project proponent and the

- getalls of the vanious heads of cxpenditore fo be wbhtllnd a5 par the |uldtllms nmvldfd in the rutnt

CEH notification Ko, 22- 65!10! Fol A0k dilt':l QINS!?DIB

comparnvy ong with tha siatus of compilance of sevironmental ciearance conditions and shall slso be sent
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2!. Hulthﬂm:m md Mecﬂn‘l :I;in. regular health check-up camps, fyciiities shll be pm-idtd to llu
segular\emporary/Contractunl of any base workers. Copy of receipt thall be produced to thn Dhctm
of Environment aiong with the comptiance repor.

'!1. Megsute Tor comervation of water through raiwater harvesting and claaning snd milﬂtinlml d--

natural surface water bodies of Ihe nearby aress may be considered as one of the aciivity in CERL

.28 The excavsied mining material should be carred and transported I such a way that Ao obstruction 10

the frew flow of water takes place. Suitable meswure thould be ll'nn and: dmlb to be provided to
. concern Department.

" 29, Width of the haul rasd shal be more than & meter. -

30. Submn annusl replenishment report certified by an suthorized agency, In case the reglenishmant Is kiwer
than the approved rate of production, then the mining activity / production levels shall be decreased /
stopped accordingly i the replenishment ls completad.

31 The project proponent shall ensure \hat if the project area falls within the eco-senshive zone of Hational

park/ Sencluaty prior permission of ststuary commiltee of Matlonal board for wild Wfe under the
provision of Wiidiife (Protection} Act, 1972 shall be obtuined bafore commencement of work.

32. H o future this lease area becomes part of cluster of equal te or more 1han 15 ha. then addiiceal
topditions based on the EJA shall be Imposed. The lease holder shall mandatority follow cluster condithons
oherwhe it will smount 10 Wolation of E.C conditions. il the centtiicate related ta clustar arovided ty the
tompelent authorlly Is found false or Incorrect then punitive u!hns o pav Il'll shall be inlthrlté agalnst
iha puthorty Issulng the cluster certificate.

- 33, The Envitonmental clearance will be co-terminus with the mining hease ptﬂod

34, Project faling with in 10 KM ares of Wikt Life Sanctuary I8 to oblain a clearance trom anlonll Board Wikd
Lz (NBWL) even  the eco-senslitve rone is not eatmariked,

8% Ta svold ponding elfect snd sdvene srviionmental condillons for sand mining 0 ares, progressive
mining shovld be done ss pec sustainable sand mining management guidelines 2016,

36, Geo coovdinates should be varified by Director, DGM/District Magistrate/Regional Mining Officar/NHAI
and should b submitted to SENAAJSEAL, Secretariat &3 sarkest.

37. I case it has been found that the £.0, obtained by providing incomect lnformation, submiiting that ihe
distence between {he fwo adjoMing mines is grester than SDOMY. and aren s lats than 25ha, but factually
iha disiance is less than 500 mi1 and the mina s Inuud in cluster of atea gquel or more than I5he, the
L.C lssurd vill stand eevohed,

" 31, The project proponent shall in 2 years conduct detailed reglenishment study duly suthenticated by » QG

NABET accredited contuliant, and the District Mings Dificer which shall Torm. tha basks for midterm
review of condiions of Envitonimental Clearance.

$9. The wining work will be open-cast and manusi/seml mechanized {subject to order of Hon'ble’
NGT/Hon'ble Counts {s}}. Heavy machine such a5 excavalor, scooper ete. should not be employed (o
mining purpose. No deilling/blasting shoutd be involved at any stage.

A0, K shall be ensured that there shall be 1o mining of any type within 03 m or 10% of the wkith which-ever

Is le13, shall be lett on bath the banks of pracise area 1o control and avidd erodlon of river bank, The
mining i confined 1g extraction of sand/moram from the rives bank ondy,

a1 The project proponent shall undertake sdequste safeguard moatures during extrection of river bank

-material and ansune that due to This activity the hydro-geologieal regime of the susrounding area mu not
b wflected.

4. The project proponent shall adhere 10 mining tn conformity 1o plan submitied for the mine lyase
conditions. and 1he Rules praacribed in this regard clearly showing the no work zene in the mine lrase Le,
the dittance from the bank of river to be kelt va-worked {Non mining srea), distance from the bridges etc.
R shatl bt ensured that no miving shall be carried out during the monsoon seasan,

43, The project proponent shall ensure that wherewver deployment of labowr sttracts the Miags Act, the
provision thersof shall be strictly followad.

. #4. The profect proponent will provide personal protective pquipment [PPE] a3 required, also M

ddeipuate aining and Inlormation on salety and hesith aspects. Periodicat medical examination of the
- workers engaged in the project shall be carried out and records mainiaingd. For Lha purpose, schedula of
health examination of The workyrs thoukd be drawn and followed accordingty.

vwls. The coitical parameters sch xs FMI0, PMIS, 502 and NOx in the amblent air within the impact tone

shall be monitared petiodically, Furthar, quakty of dhchulqd water if any 1hall also be monitorad [TDS,
RO, pH, Fecal Colitorm and Totst Suspmd-m Snlbd: {rssﬂ. .
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45, Effective sufeguard measures, such 3¢ roguiar watar sprinkiing shall be carvied ouf in critical sreas prone -
. 1o air pollation and having high kevels of particulate matter such sy loading and unlaading point and ol

transler points, Extancive water sprinkling thall b carried out on haul roads

42, N should be ¢nsured that the Ambient Air Quaity parsmetars conform (o the norms prescribed by the ‘

Central Poliution Centrol Board in this regard,
43, The extended mining schamae will be submitted by the proponint befoie expity of present mining plan.
49. Four smblent air quality-monitoeing stations should be established in the core Tone ax well as in the
butfer zone for monitordng PM10, PM2.S, S02 and NOx. Location of the siations should be decided basad

on 1he meteorological dats, topographicat Teatures and emiconmentally snd scologicaily sensitive tangsty

and frequancy of montioring should be undertahas in consultation with the State Polliotion Control
Board.

m&mmmmdhmmmdmhtmklohmwm Toulcmvdllh
shared/worked oul on the basks of feate ares among usars.

L5 pmmmmmmmqmaumnmmymmmmmnmmmmm-wm
- tha project work.

‘ .. 52 Sold waste matertal iz, uikha pouchs, plastic bags, glasses eic. to be ganerated during project actidty

will br separately storape In bins and managed as per Soflld Waste Mansgement rules,
53, Green area/beh 1o be developed slong haulsge road in consultation of Gram Sabha/Panclvyat.

¢ 84 Naturatfowstomiry paths wied by villagen shoukd mn, be obatructed 81 sny time by the activitles

proposed vader the projecy,
83, Digital processing of the entire lease area i the district using remote sensing technigue thould be done
regularly ance in three years for monitoring the change of dver-course by Cirectorate of Geology and

E - ~ Minlng, Govi. of Uttar Pradesh, The record of such study 10 be mhulmd snd wpmt b submitted m

= Aegignal affice of MoEF, SEIAA, U.P. and UPPCE,

~E 5& A copy of clearante letter witl be maked Lo concemed Panchayat [/ local NGO, 'H any, fiom wham

suggestion / represantation has been received while procesting. the M m t.u-lmu letter shall
© aiso be put on the webgite of the company.

- §7. State Polluticn Contral Board shall dispiay » copy of the dearance latier ol tha uqml office, maql

Industry Cenire and Collecior's pifice/Tehtlidar's Office for 30 days,
S8 The project avthorities shall sdvertise 2t least In two local newspapers wﬁﬂv crculated, one of whkh
shall be in the vernacular language of the locality concerned, within 7 deys of the issue of Lhe elearance
* letter informing Lhat Whe project hay been accorded enviranmental clearance and s tapy of Lhe clearance
* " leiter Is avatable with the Stale Poliution Control Board and abso at web iKe of the STIAA

e

. é h Ay oo el RSP/ fveeewseidaup.in and & copy of 1he seme ﬂul be lorwarded 10 the Regional Office of the Mlnwv

*1

ek; “l P #JJ.'.?

64, A width of not less than 56 meter of 10% width of rives can be restricted for mining activities lmn_u river

Lo

.

lacated In Lucknow, CRCH, State PCO.

« 58 The MoE/SEIAA o¢ any ather competant suthority mty shar/modiy the abave comlitkns or nlpume.

any further condition i the interest of anvironment protection,

§0. Conceating facyual data or submission of lalve/fabricaled dath and h;lum 1o comply with. -any of the
" conditivas mentiontd abovwe may rewwlt i withdrawsd of this clearancy and atiract action under the

provisions of Envireament (Proteciion] Act, 1986.

. BL Any sppeal againgd this enveonmental clearance shall iy with the National Gmn Tribunad, if preferred,

within & period of 30 days a3 prescribed under Section 11 of the Nationsl Environment Appeiiate
Authosity Act, 1997,

[N P VoA xae ot

' 62. Waste waler fiom poteble use be collected and revsed forsprinkiing, .+

5. Ouring the sthool opening and tlosing time vehicle movernent will be rastricted.

bank A condition can be imposed that mining will be done from river activities from rvar bank.
You shatl also ensure that the proposed shte s not a part of sny no-development one M

o tequired/prescribedfidentified under law. In case of violatlon, this permission shall autcenatically deem to be
) cantelied. Ao, in the evenl of any dispute on mmhlp ot Jand usa of the proposed ﬂtn. 1hh claarance shall
sutomaticalty deem o be cancelled.
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Any spipeal againsy this KC shall le with the Mational Geeen Yeibural, If preferred, ﬂj‘h » period n‘l m Bt

y g ‘ ) .dlﬂ a1 prescribed under Saction 16 of the Mational gimen Taibynal Act, 2010,

The shove stipilated canditions will be enforced Inter- ally, under Lhe pravisions. of Lthe Water (Prevention

& canol of Polltion) Aq, 1874, the Ak [Pigxertion & Contro) of Polution) Act, 1981, the Emvironment
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;Fmtutlmlm Isli and the Publc Lialilty insursnce Act, 1991 slong-whh thelr mdmulnd fules mmlt S
-thers under and also any aiber oeders passed by the Hon'hie Courts of Law relating o the subject matter. @ Sy
) The project proponent will have 1o submi approved plans and proposals incorporating the conditions:
. specified 4 the Enveonmental Cesrence within 03 months of bsuance of this clearance, The SELAA/MEF &
reserves the right to révoke the environmental clesrance, if conditions wtipulsted are not implemanted 1o the - =
satistaction of SMOEF sm mey impose soditional mwmnul r.ondhlnns or moahr the umlnl ones,
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NECessary. *im

™S s to rtqum ynu to tllue funher NeCeLsiry mhn in matter a5 per pro\dﬂnns ql Gmm m:mmim

.‘ Nd. .0, J533E) dated J4/0/2006, 15 amended and bend regular compance rEpo, 1 he  wohorhy o %
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ST * L. The Frincipal Seceetary, Envirooment, WP, Gout., Lueknow. L A R

- ,;::;. oo % Advisor, 1A Division, Minkiry of Environment, Forests & CHmate r.lunu. Govt. ol lndla. lndm

+y -, Parysvaran Bhawan, jor Dagh Road, Aliganf, New Delh), pa,

? -;,-'.é + w3 Addiional Direcror, Regions) Office, Minhatry of Envimnm-nt | 3 ﬁmﬂl. ﬂ?lntral Ilethnl, qulﬂyi

i a»ﬁ ) e lhnnn. Sih Floor, Sectot-H, Algani, tuchkngw,

x

. ‘m g £+ GOTL MagWr, Lucknow,

;,.4. The Member Secretary, U.P. mmm Gﬁnlml lomi, TC-:!\I, hrvmrln thwln. \ﬂbhull Ithan#.

‘%, District Maglitrale, .Inllua'i, P,

: L6 Direcior, Department of Geology & mlnm.. U, hldmum AL

?., ,Cow for h‘:h Mnter.fﬁulrd mt. _
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